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The House reassembled after lunch at thirty minutes past two of the clock,
[THE VICE-CHAIRMAN (SHRI UDAY PRATAP SINGH) in the Chair.]

THE VICE-CHAIRMAN (SHRI UDAY PRATAP SINGH): Now, we shall take up discussion on the
working of the Ministry of Labour and Employment. Shri D. Raja.

Discussion on the working of the Ministry of Labour and Employment

SHRI D. RAJA (TAMIL NADU): Sir, | rise to initiate the discussion on the working of the
Ministry of Labour and Employment. At the outset, | would like to congratulate the Minister,
my dear friend, Mr. Oscar Fernandes, who is more easily approachable and more
accessible. Having said this, | must say that the Government is not an 'individual' rather it is
'collective' entity. Sir, the UPA Government came to power with six principles for
governance.

One of these six basic principles, according to the Common Minimum Programme of the
UPA Government, is to enhance welfare and well being of farmers, labourers and workers,
particularly, those in the unorganised sector, and assure a secure future for their families in
other respects. This is one of the six basic principles outlined in the Common Minimum
Programme of the UPA Government.

Now, in this background, we will have to review the performance of the Ministry. | have
some statistics with me. The Annual Budget of the Ministry was Rs. 971 crores in the year
2003-04. It was increased to Rs. 1045.77 crores in the year 2004-05. That was the year
when the UPA Government came to office.

As far as this amount in subsequent years is concerned, in 2005-06, it was Rs. 1311.03
crores; in 2006-07, it was Rs. 1,643.56 crores; in 2007-08, it was Rs. 1,897.25 crores, and,
for the year 2008-09, this amount is Rs. 2,498.01 crores. There is no substantial increase
in the Budget under the UPA Government for the Ministry of Labour and Employment.
Even then, it is the question of how the Ministry functions. In this context, | must draw the
attention of the House, the Standing Committee on Labour has submitted its Report. The
recommendations, which have been made, are unanimous. Whether the UPA
Government is going to accept these recommendations? It is not the question of just
acceptance of the recommendations of the Standing Committee. Whether the UPA
Government is going to act or not on these recommendations? We have the Chief Labour
Commissioner. How this institution functions, | am saying because this is the institution
which is supposed to look after the implementation of the labour laws and all issues
related to the labour. | think, there is a need to strengthen this institution. The money,
even though it is not a very substantial increase, has to be utilised to the optimum to see
the Central Labour Commissioner and his entire establishment functions with a capacity.

Sir, when we look at the functioning of labour and employment, | would like to draw the
attention of the House, in 1970s and 80s when the GDP was growing at an average of 4 per
cent, the employment growth was around 2 per cent. Now, when the Government claims
that the GDP is growing at close to 9 per cent, employment growth is only 3.5 per cent.
This oniy shows that the economic growth is not Accompanied by employment opportunity. |
do not know how the UPA Government is going to explain this sort of growth. Moreover,
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there has been huge job loss in many industries. It is reported that in Tripura alone, because
in the morning we had a small discussion during Question Hour over this, more than 80,000
workers have lost their jobs in recent period. There is a drop in employment elasticity in
agriculture, mining, electricity, social services and many other sectors. Only about 80 per
cent of work force is employed. The balance are either unemployed or under-employed.
Most of the jobs are becoming informal, casual, temporary and contractual. Permanent
jobs are shrinking. Even the recent Pay Commission has recommended for abolition of
Group D posts. This means huge staff reduction by the Government. On the other hand,
every job is being outsourced. While the number of jobs he gets has increased, the growth
in employment in the organised sector has fallen from 2.1 per cent to 0.8 per cent, if my
figures are wrong, | stand corrected. While employment grew by 1.1 per cent per annum in
the late 90s, it has sharply fallen after 2000 to 0.11 per cent. | understand the new economic
policies or the neo liberal economic policies, are concentrating on profit maximisation, on
labour cost savings, labour reduction, etc., thus adding to unemployment. Existing workers
are also losing their jobs. The Government can boast, the Government can claim that the
young man cart purchase any imported brand of shirt from market in India. But one cannot
forget the fact that the father, a traditional textile worker, is losing his job. This is the
scenario that is emerging in the country. Having said this, | must come to certain concrete
issues.

The UPA Government in its Common Minimum Programme has made this commitment. It
says that the UPA administration will ensure the fullest implementation of minimum wage
laws for farm labour. Comprehensive protective legislation will be enacted for all agricultural
workers. But what has been done by the Government? The implementation of minimum
wages has not been the priority of the UPA Government despite its commitment. If | am
wrong, the hon. Minister can respond. Despite its claim, it has not been made the priority.
Even the Annual Report of the Ministry for 2006-07 admits this. It reports that the Central
Government raised the national floor level minimum wage to Rs. 40 per day in 1998, and
further to Rs. 45 with effect from 01.12.1999, and Rs. 50 per day with effect from
01.09.2002 keeping in view the rise in Consumer Price Index. The national minimum wage
has last been'revised upwards to Rs. 80 per day with effect from 01.02.2004 on the
recommendations of the Central Advjsory Board. All the States and the Union Territory
Governments have been requested by the hon. Labour Minister to ensure fixation/revision
of minimum rates of wages in all the scheduled employments not below, what you have
just mentioned, Rs. 80 per day. Now this is one area where the Government needs to give
priority. Maybe the State Governments have their own method of fixations. | have a list of the
minimum wages fixed by different State Governments starting from Andhra Pradesh down-to
Puducherry. | have the list, but due to constraints of time, | am not going into it. But at the
national level, the UPA must have this priority.

Coming to other commitment, the UPA Government is firmly committed to ensure the
welfare and well-being of all workers, particularly those in the unorganised sector who
constitute 93 per cent of our workforce. Social security, health insurance and other schemes
for such workers like weavers, handloom workers, fishermen and fisherwomen, toddy
tappers, leather workers, plantation labour, beedi workers, etc., will be expanded. This is
the commitment. Now, | can add to this list the workers in tailoring sector also. Today, they
are all on an agitation at Jantar Mantar. An hon. Member also made a reference to it.

The Unorganised Sector Workers' Social Security Bill, 2007 was a mere amalgamation
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of all the existing schemes of the Government into one and thereby creation of a Board or
authority to implement them. Nothing new has been initiated for the workers of the
unorganised sector for their welfare. Mere amalgamation of schemes for the poor will not
lead anywhere. The poor workers don't have access to healthcare even after four years of
UPA Government. In fact, when you introduced that Bill, there was a resistance to it at the
introduction stage itself. Now what is the fate of the Bill? One should think about it. The well-
being of the people includes education, better housing, and regular wage labour to sustain a
decent life. The Government has failed to provide for welfare and ensuring the well being of the
poor labourers. There have been no initiatives of the Government towards this sector. The
migrant labourers' children are the ones who suffer the maximum. Further, the housing
schemes have not been given any preference to the families of the unorganised sector. Here,
| think, you cannot shift the responsibility to other Ministries, being the Minister In-charge of
Labour and Employment, and | consider that this is one of the important Ministries in the
Government, and that is why, one of the 6 basic principles confines or applies to this Ministry.
This Ministry will have to own up the responsibility. Again, | can refer to the other
commitments. The U.P.A. rejects the idea of automatic hire and fire. This is part of the
Common Minimum Programme, It recognises that some changes in labour laws may be
required. But such changes must fully protect the interest of workers and families, and must
take place after full consultation with the trade unions. The U.P.A. will pursue a dialogue with
industries and trade unions on this issue before coming up with specific proposals. This is a
commitment of the Government. But, on this C.M.P. point, the Government has not initiated any
substantial action. The labour laws were not changed to protect the workers from hire and
fire methods or mangagers of liberalised economy. But there is an attempt to influence the
Government to change the existing labour laws against the interest of workers. The
Government's firm commitment to reforms with human face-this is what the Prime Minister
claims-was only merely a talking point. But nothing concrete is emerging out of it. The
workers are left to the vagaries of the whims and fancies of the new jaws of liberalised,
privatised and globalised economy. This is the situation. Here, | must bring to the consideration of
the House certain other issues. One is, the Government of India has to ratify certain I.L.O.
Conventions. Still, that is pending. Why is the Government taking such a long time to ratify
certain Conventions of the ILO? If the Government decides, certain ratification can take
place in a phased manner. Why this delay is happening? This must be the concern of the
entire nation because we, as a nation, have some responsibility towards these Conventions.

Then, Sir, the law for recognition of trade unions. There also, | would like to express our
concern. While there is a law for the registration of trade unions, there is no specific law for the
recognition of trade unions by the employers, and while some major industries have formed
their own mutually accepted rules or guidelines on the issue, invariably, in almost all other
enterprises units, recognition of trade unions has become the casualty, and numerous IR
problems, including large scale victimization, sprang on account of this issue in the absence of
a clear cut policy, backed by a statute on recognition of trade unions by the concerned employers.
This hostile atmosphere against the formation and functioning of trade unions is rampant in
our experience in the medium and small-scale industries.One of the four pillars of decent work is
representation, which is absent in our laws. In the absence of such thing, a lot whimsical and
subjective approaches are pursued by the concern, and the very starting point of industrial
relations is adversely affected on account of this unresolved issue. | think that the Ministry
need to address this issue, Sir. The Ministry cannot deter on this further.

Then, Sir, | will come to another more important issue with regard to skill development



176 Government [RAJYA SABHA] Bil

and employment. In the new liberalised and privatised economy, the unskilled face extinction
due to demands of the labour market. The unskilled needs to get skilled and the semi-
skilled needs to get fully skilled to survive the vegaries of the job market. The skilled
actually will have to get multi-skilled to survive since our new economics throw out the
skilled pepole saying that they do not need them. There was need for having a comprehensive
Skill Development Programme for the unemployed youth, which had to take some shape
in the last four years, but the UPA Government failed to wake up to the call of the youth
also. While, on one side, the markets are seeking millions of skilled personnel, the
Government did not gear up, after the challenge, by upgrading the ITls and increasing the
courses to suit the markets. Still, we teach age-old courses in the ITls. In his Budget speech
of 2005-06, | go back-the Finance Minister announced on 28th February, 2005 regarding
skills training. | quote what the Finance Minister said.

"There is a demand for specific skills of a high order which is often unmet. |, therefore,
propose a public-private partnership between Government and the industry. That will take
up the Skills Development Programme under the name 'Skills Development Initiatives's or
SDL The details of the Scheme will be worked out and announced shortly."

There was no SDI after that. This was very unfortunate. | must tell the House that if the
Government had liked to give the data on skill development, they would have been able to initiate
the SDI during that period. But in the Budget Speech of 2008-09, again, after a lapse of three
valuable years of the Government, the Finance Minister announced-| hope, he recollects it:

"It is not 'SDI". It is something called 'SDM, i.e. Skill Development Mission."

'Skill Development Initiate' has become 'Skill Development Mission'. Okay. | quote it
from the Finance Minister's speech.

"Skill Development Mission: Today, Skill Development Programmes are diffused and
administered by a number of Ministries/Departments. That is the problem of Government. | have
no intention of interfering with these sector-specific programmes. However, there is a compelling
need to launch a world-class Skill Development Programme is Mission mode. That will address
the challenge of imparting the skills required by a growing economy. Both the structure and the
leadership of the Mission must be such that the Programme can be scaled up quickly to cover the
whole country. Hence, | propose to establish a non-profit Corporation and entrust the Mission to
that Corporation." | am quoting the Finance Minister:

"It is my intention to garner about Rs. 50,000 crores as capital from the Governments, the
public and the private sector, and bilateral and multiateral sources. | shall begin by putting
Rs. 1,000 crores as Government's security in the proposed non-profit corporation”.

This is the Finance Minister's statement. This is our plight to see such lethargy on the
part of the Government which keeps on dreaming about skill development year after year
and do nothing. That is the plight. In the meanwhile, millions of unskilled, semi-skilled and
skilled, but unwanted workers, roam unemployed, undermployed and, sometimes, exploited
by the global ecomomy and languish in their wait that the arm of the Government is going to
deliver something. That is the thing. | talked to some scientist friends, including our hon.
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Member, Dr. Kasturirangan. He is not there now. Let us take the ITls. Now we will have to
look at how the ITls are functioning in India. We have only 35 skills. If | am worng, again | may
stand corrected. But often a reference is made to China. China has ten times more skills than
what we have. It means that if we have 35 skills, China has 350 skills. This is one thing which
we need to understand, how China's economy is undergoing a change. Here also there is a
view that the Government can put its efforts together to create ten million jobs per year. If you
have a vision beyond ten years or for a period of ten years, where India is heading for, then,
whinin ten years, you can have an ambitious plan for creating 100 million jobs. But the Finance
Ministry, as part of the Government, must come forward for that purpose. There must be
some proper investment because it is a question of money also. You will have to invest Rs.
5,000 crores per year. | am just making a proposal. But what is happening in India? 1 must tell
you, Sir, that there are certain problems. One is that you have agreed to a National Rural
Employment Guarantee Scheme. The Act came into force in 2006.1 don't want to go into the
financial allocations because | have a proble with the Finance Ministry. The initial allocation
was Rs. 12,000 crores for NREGR Now there is an increase. When the National Rural
Employment Guarantee Scheme was intorduced, the money provided was only Rs.
11,300 crores. Later, when the number of districts was increased to 200, it was increased to
Rs. 12,000 crores. When it was extended to the entire country, it was increassed to Rs.
16,000 crores. | don't think that it is enough. The Finance Minister can say that the money
remains unspent and again there may be an attempt to blame it on the State Governments.
But, what is the reality? Is it enough? that is one thing.

What about the social security mechanism for the unorganised sector? We talk about
inflation; we talk about price rise. But who are the worst sufferes? They are the people in the
unorganised sector who do not have a daily income of half a dollar or even less than half a
dollar. The recent NSS statistics say that it is Rs. 12. | think a National Commission on
Enterprises in the Unorganised Sector was constituted under the Ministry of Micro, Small and
Medium Enterprises to examine their problems.

| do not know what is happening. Everyone used to refer to Arjun Sengupta Committee.
What is the Government going to do for the. social security of those millions of poor people in
the organised sector? It is not enough always to repeat 'Aam Admi Bima Yojana' or 'Rashtriya
Swasthya Bima Yojana'. | do not know how these yojanas are functioning and how far they are
benefiting the poor people. There must be some kind of a drastic initiative to ensure social
security for these people. | do not know whether you can leave it to some companies to do
this. | do not agree with that. If it is an insurance company, it means that company will have
commercial way of doing things. It is a social commitment of the Government to look after the
poor people in the unorganised sector. The Government should really pay its attention towards
this. If you talk about the primary workforce, | always consider that Dalits and Adivasis constitute
or form part of the primary workforce in our country. But what is the amount of money given? |
do not know which Ministry is responsible for that. The total Plan Outlay earmarked for
Scheduled Castes, as percentage of total Government expenditure, excluding the Central
assistance for States and Union Territories Plans has declined from 7.90 per cent in 2007-
08 to 7.51 per cent in 2008-09. The total Plan Outlay earmarked for Schedule Castes, as
percentage of total Government expenditure, is 4.45 per cent, in 2008-09. Out of more than
100 Demands for Grants in the Union Budget less than 30 Demands for Grants have some
allocation earmarked for SCs and STs. We all are concerned with the problems of



178 Government . [RAJYA SABHA] Bil

SCs and STs. But when it conies to concrete steps, how do we treat them? What is the attitude
of the Government towards these sections of the society? You have to show it in concrete
terms as to how die Government is taking steps to imporve their standard of living, quality of
life. | do not find that with mis budgetary approach you can address their concerns.

| again come to th'e Common Minimum Programme. There is a commitment in the Common
Minimum Programme that die UPA Government is very sensitive to the issue of affirmative
action including reservation in the private sector; it will immediately initiate a national dialogue With
all political -parties, industry and other organisations to see how best the private sector can
fulfil die aspirations of the Scheduled Cast and Schedule Tribe youths. This is part of the
Common Minimum Programme. This is the commitment made by the UPA Government and it is
a solemn commitment. But what has happened? Again, | am saying that your Ministry
cannot shift its responsibility to some other Ministry. You cannot say that there is a separate
Ministry for mis and you ask that Ministry. That is why | started my speech by saying that it
is a collective responsibility of the Government. What is the responsibility of the
Government? So far as this particular issue is concerned. | must say that this promise of
reservation in private sector made in the Common Minimum Programme in 2004 has hardly
seen me light of the day. The Government has failed to fulfil the aspirations of the SC and ST
youths. Even though the Government was committed to this issue, but they held no dialogue
with political parties and other relevant organisations like the SC and ST employees'
organisations and Dalit and Adivasi groups. Unfortunately, Sir, the Government held only
one meeting with the industry. There was no 'national dialogue' with the concerned people
and groups. The 'national dialogue' was not initiated in the last four years. It is unfortunate.
We hope that, at least the so-called 'national dialogue' will be initiated with some sense of
urgency. The Group of Ministers created, for this purpose, has not made any headway. The
issue of reservations in the private sector has become a mere media issue, and not a political
issue, for the Government. How would you instil confidence in the people of our country?
That is where | think the Ministry of Labour and Employment has a greater role to play. When |
say that the money earmarked for this Ministry is not substantial, even within that limit this
Ministry can take initiatives. (Time-bell) And this Ministry can play a very important role in
addressing the concerns of the people, particularly those belonging to the unorganised
sector. | have not taken time to discuss the problems of agricultural workers even though
there is a commitment given by the Government for a comprehensive protection Act for
agricultural workers. These are the issues involved, Sir, and we need to address the concerns
of the working people. You may talk of fast growth; you may talk of inclusive growth, but
people are being kept away from the economic process; not only is it social exclusion, it is
economic exclusion also. Do you think those people would keep quiet? People make history
and they create wealth and they need to be given due share in that wealth. They need to have
their voice in the administration and if the Ministry does not address their concerns, it is
going to be a challenge. You are claiming to be a fast-growing economy. This fast growth is
because of these people. They create wealth, but they do not get any share in the wealth.
Then, what is the inclusive economy you are talking about?

THE VICE-CHAIRMAN (SHRIUDAY PRATAP SINGH): Mr. Raja, how much more time will
you be taking?

SHRI D. RAJA: Sir, the UPA Government, which claims to be the Government of the admi
admi, should actually address the concerns of the admi admi. Otherwise, they will have to
face the wrath of the admi aadmi.
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SHRI G SANJEEVA REDDY (Andhra Pradesh): Sir, the Labour Minister has been actively
striving to find solutions to the immediate problems of the labour. He has been working hard,
lending a helping hand to the working class and trade unions to find the ways and means to
settle the disputes. We are also thankful to the Minister for taking immediate steps whenever
we suggest certain things with regard to labour and trade unions.

Sir, the Indian economy is integrating with the global economy. We strongly feel that the
Labour Minister, instead of concentrating on the day-to-day problems, must take into
consideration issues like how the trade union movement and the labour movement should
play their role, so far as industrial relations in a growing world economy, are concerned.
Today, the Labour Ministry is not giving that much of attention to the responsibilities of the
working class in a growing economy. The strengthening of the trade union movement is
going to further develop good relations between employers and employees. This will further
strengthen the productive forces in the country so that we attract more investment and more
industries in this country. But the basic problem ramained unsolved for years together. My
friend, Shri Raja, mentioned about the recognition of trade unions. Even after 60 years of
independence, the Government do not have a concrete thinking towards recognition of trade
unions. In 1960 or 1970, we formulated a code of conduct in the Indian Labour Conference at
Shimla. In that Conference, some code was drawn for recognition of trade unions. That code
is still going on without any change. Whatever code was formulated in 1960 is still continuing
today. The responsibility given to the trade unions by the employer is coming down day-by-
day. The responsibility of the trade unions is being reduced. Now, the trade union movement
or the working class in this country is standing at a point where it should decide whether it
should play an agitational role, whether it should develop a demand-oriented trade-union
movement or whether it should develop a trade union movement in a more constructive and
cooperative way and play an important role there. The Ministry has to take, a decision in this
regard. Sir, some people strongly believe that a despute can be settled through an agitation.
However, some people do not believe in agitation; they believe that a dispute can be settled
through dealogues and negotiations, whereas some people feel that a time has come when
the labour should also be made a part of the management and the labour should play an
important role in the management also. So, these three ways of thinking are existing in this
country. The time has come when we have to take a decision on it.

Sir, when Shri V.V. Giri was our labour Minister, he was the first Minister who had
introduced the the Reconciliation of Industrial Relations Bill. | think, the hon. Minister may
not be aware of this. We were there in the trade unions. At that time,, the Minister introduced
the Bill. But, after some time, that Bill lapsed because the elections came. Till this date, that
Bill has not been renewed. Sir, for the first time, Shri V.V. Giri had suggested some way of
recognition of the trade unions in this country. He had proposed how to solve disputesjaf the
labour. The basic point is, he tried to tackle the problem through legislation. But, till this date,
that law is not renewed and nobody has applied his mind on it. Therefor, we have to do
something in this regard.

Sir, today, the Ministry of Labour has got Reports of two National Labour Commissions
before it. The first National Labour Commission was headed by Justice Gajendra Gadkar,
a Supreme Court Judge. He submitted his report long back. The second Report has recently
been submitted to the Government. Sir, these National Labour Commission Reports have
discussed the whole national labour policy in the country as to what type of amendments are
required in the labour laws and what type of approach is required to tackle the problems of
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labour. Why have not the Reports of the National Labour Commission been considered by
the Government? Why aren't they applying their mind on this? After spending lakhs and
crores of rupees on these Reports, the Government is just silent on these points, and they are
not taking any action on the Reports of the National Labour Commissions. Sir, the National
Labour Commission has suggested basic policy changes. Today, even to settle a dispute, we
have to go to the Labour Department. First, there is conciliation. Then, we have to go to the
Ministry and the Ministry has to refer it to the tribunal. Then only we can have a settlement.
Even after 60 years of independence, the trade unions do not have a right to choose the way
in which they can settle their disputes. A trade union has a right to negotiate only. If it fails,
then, there is agitation and it resorts to strike. This is an old method. This method has to
undergo a big change. A change is required in it. What we are saying is, why the Government
should keep all the powers in its hand. Why is it becoming responsible for not settling these
disputes? Why do you want to decide whether a matter should go to the tribunal or not?
What | am saying is, the worker must be a master of his own dispute. He should decide
whether he should negotiate it with the management or not and if the negotiation fails,
whether he should go in for arbitration to a tribunal or not. Let there be a clear distinction.
That was the recommendation of the National Labour Commission. Why are you not accepting it?
Even for a small demand of workers, if the negotiation fails, then they have to go for
reconciliation. It goes on for a long time. It takes almost a year. Nobody is expert in it. The
Conciliation Officers do not have any experience. He is a gazetted officer and ultimately he
cannot solve the problem and after that the Government would give consideration for referring
the matter. My point is that a time has come when the trade union should be allowed to
choose. Similarly, employers should also be given a right. Why should we always come to
the Labour Ministry, the Labour Department, and the Labour Commissioner? Why should
we not be allowed to decide out matter independently and directly refer the matter to a
Labour Court or a Tribunal or Arbitration? A trade union can take a decision on how to
settle the dispute. This is my submission, Sir. A time has come when a drastic change in the
labour law is required as recommended by the National Labour Commission. In today's
labour, laws take for example, the definition of workman. It is different in Industrial Disputes Act,
it is different in Factories Act, it is different in the Payment of wages Act, it is different in
Minimum Wages Act, it is different in Employment Standing Orders, etc. We do not know
how many definitions of workmen we have in this country. All differ from each other.
Therefore, a time has come when a consolidation is required because a workman means
workman. He is employed, therefore, he is a workman. But there are so many definitions of
workman and on that a lot of litigation is there. A number of High Courts, Supreme Court,
etc. have given a number of decisions. Therefore, a time has come when consolidation of
labour laws is required. Sir, today we may be growing, we may be developing, and we may
be progressing economically. Today we have gone with the Government and the
employers. | told employers also that a time is coming when the skilled workers will not be
available in this country. People are going to the Middle East or America and other places.
Why are skilled workers going? It is because that our employers do not pay them the real
wage, a proper wage. A proper recognition of the skill is not there. The Government is
keeping quiet. The employers do not pay sufficient wages; therefore, the highly skilled
workers are going out of the country. So, the shortage of skilled workers is there. There is
shortage of highly skilled workers. Who has created this situation? It has been created by
the employers who are not paying proper wages to the skilled workers. The proper
recognition of skill is not being evaluated and they are not being paid sufficiently. There fore, |
say that a time has come when a proper labour has to be developed in this
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country. Today we have 36 labour laws on the one side and if we combine together the laws
of the States, the number will come to more than one hundred. This is the number of labour
laws, which are existing in this country. We have been working for the last 50 or" 60 years in
the trade union. | can't take names of all the about laws even though | am practising them
daily. We have all the Central labour laws and the State labour laws. Even today in this
country the recognition of Bombay Industrial Relations Act which was introduced in 1948 or
1950 is considered to be a progressive labour law and the Madhya Pradesh Industrial
Disputes Act where the statutory recognition was given to the trade unions in the Act,
whereas at the Centre we could not provide anything except that the Industrial Dispute Act
which is there since 1947. That still is in practice and the same thing is going on. | submit to
the Labour Minister that time has come—you are one of the good Labour Ministers we have
got—when you have to apply your mind to change the labour laws drastically suiting to the
present situation that is emerging. Another point is regarding Central verification. We have a
Central Trade Union Organisation. Long back we had got a Central Trade Union
Organisation where we all used to sit together and decide some procedure that who is
number one. That procedure was voluntarily initiated by the trade unions and given to the
Government. There are some rules and regulations regarding verification and they voluntary
in nature. A time has come when this central verification system has to undergo a change.
A change is required because bogus membership is dumping so much. Everybody is saying
five lakh, ten lakh members, unorganised sector, ten lakh, twenty lakh, thirty lakh, forty
lakh and some people are even claiming one crore. By claimimg people you cannot have
trade union movement experience. Those people are getting the number one position
because of bogus membership. My submission here to the Labour Minister is that he
should concentrate on this point. Today five lakh membership in five States, if it is so, it
becomes a Central trade union organisation. Nothing is there. Once upon a time, abou 40-
50 years back we put 5 lakhs and that 5 lakhs is the criteria for recognising the Central
Trade Organisation, All India Organisation. Previously, there were three Central Trade
Organisations. It has increased. Today 15 Central Trade Organisations exist in this country.
The Ministry can also say that 15 Central Trade Organisations have to consult and take into
confidence and they do not have a real trade union at the moment. Even then, they have to
consult and equally a trade union has got a real trade union movement which has got a
bogus trade union and has to be equally treated on par with each other. A time has come, let
us see, Sir, | suggest a secret ballot election in Central Trade Union Organisation can be
conducted instead of verification system. | am agreeable to a secret ballot. Let every industry,
every organisation accept for a secret ballot verification system to see which Union has got
a majority in the Central Trade Union Organisation. Otherwise, what is actually happening is,
Railway has got some policy, food Corporation has got some different policy, Central Trade
Union has got a different policy, Port and Dock has got a different policy, Coal industry has
got a different policy for recognition of trade union. We do not know how many systems are
existing in this country. So many systems have to be enacted by the trade union. It may not
be able to engineer for our trade union development. Sir, the trade union development is
very essential because whatever we want to progress in the global economy, the trade union
movement has to play an important role. The workers and the management must have good
relations. Not only the trade union have to earn the confidence of the workers but also the
Government's confidence has to be gained so that in a conenial atmosphere and peaceful
way we will be able to settle the industrial disputes. So, that system has to be developed.
Coming to contract labour, today the employment potentiality, as Mr. Raja said, has come
down in the permanent strength of the workers. But in contract
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labour system, the employment potentiality is increasing. In one way it is reducing. The
contract workers are increasing because there is less payment, there is no social obligation,
there is no social security. Sir, in the olden days, Contract Labour Abolition Service Condition Act
came. At that time, they want to protect the workers who are working in the contract labour in
the non-production side. Today, in the production side also, the workers are working.
Therefore, a simple law can be brought over. You say you have got an Act, equal
remuneration for equal work. On your note you say that. Where is it implemented? God
only knows whetehr it exists, whether it is implemented and whether it applies to the
contract workers for equal wages for equal work because it can be said that this Act is
applicable to a permanent worker working in the same category. But the management says
that the contract workers is not my worker. He is a contract worker. You go and ask the
contractor. So, in your note you say that Equal Pay for Equal Job Act is there. That Act is
not applicable here. Therefore, | submit to the Labour Minister that a time has come, at
least you may not be able to abolish the contract system and contract labour but you can
promulgage an ordinance saying that a contract worker doing the same job, skilled or
semi-skilled, must be given equal wages of a permanent worker. That promulgation of
ordinance is required. That way we may do justice to the working class and the poor workers
who are working and who are contributing to the national productivity, production and
wealth of the country. Sir, the other is bonus. There is another point in labour laws, i.e.
ceilings. There is no ceilling in profit. There is no ceilling for employment. There is no ceiling
for anything but why is the Bonus Act coming only to ceiling. | am speaking in a simple way. |
work hard and earn money and there is more profit to the company. The company is earning
good profit and the workers must have a share in that. What is wrong in it? Why are you not
giving a share? A worker earning up to Rs. 10,000, is entitled. A worker who is earning more
than Rs. 10,000, is he not contributing to productivity, production and profitability of the
concern? He is also contributing to the profitability of the company but you are denying
under the law and you are also saying that whatever the wage might be, while paying the
bonus your wage was considered as Rs. 3500 only. On that basis you will get the bonus.
Why this concession? In the last meeting with the industry, you said that you wanted to
support the employer. We do not have any objection. You are closing industries and you
want to do something, we do not have any objection to that even. But, industries which are
earning thousands of crores of rupees want to pay to the workers. Sir, TATA Iron and Steel
Company, management pays irrespective of the ceilling. They are paying full wages as
bonus. Some other companies are also paying bonus. But, we are instigating employer not
to pay more. This is the way we are dealing with the issue. | think, this may not be the
correct way. Therefore, | suggest, the time has come that let bonus be paid according to
profitability of a company. If | earn profit, the worker must have a share in that. Share does
not mean a nominal share. It has to be a proper share. A proper share should be given to
the worker only then justice is done to the worker.

Sir, the third point | wish to make is this. You want to change the relationship with labour in
the country. You want a cordial and constructive labour in this country. How are you going
to change? Sir, | represent INTUC which has suggested that the worker should be made a
compulsory shareholder of the company. The appointment order, for example, must
mention that a shareholder-cum-fitter has been appointed or a shareholder-cum-operator
has been appointed or a shareholder-cum-engineer has been appointed or a shareholder-
cum-doctor has been appointed. This way worker will not only be a worker of a company
but also a shareholder of that company. By doing this, the worker will get two
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opportunities. The first one is, he can go and participate in meetings of the company
shareholders and also take part in the industrial development and can also participate in teh trade
union activities. Therefore, | say the time has come that the worker should be made as a partner
of industry and worker should be made as a partner of the management. How are you going to
make him? You can do without spending even a single paisa. You can make it by amending the
Companies Act by saying that every industry should allocate compulsorily 20 per cent of its
shares to the workers and then the workers should be considered as a shareholder-cum-
worker. Then, we can replace the master-servant relation with shareholder-cum-worker-cum-
management. Therefore, the time has come that the worker should be compulsorily made a
shareholder of company. He should have a place to play an important role in the development
of the company. That is my submission.

Now, | come to social security net. It has got two facets. The first one is organised sector
workers and the other one is unorganised sector workers. We have two facets. We do not
want to mix both together. Sir, what social security that the organised sector workers have today?
They have PF, Gratuity, ESI, etc. These are all the social security benefits that the organised
sector workers have. Whereas, the workers working in the unorganised sector are getting
nothing. In the organised sector the Government need not spend even a single paisa. Only the
existing social security benefits could be increased in such a way that the present PF
contribution can be increased from the existing 12 per cent to 15 per cent, so that the
workers will get 15 per cent contribution from the employer and both the contributions—
from the employer and the employee— could build up a fund for the social security to the
workers. Similarly, there is Gratuity Scheme. Today, you are paying gratuity 15 days of service
in a years. | say that it may be made one month of salary per year in service. And, there is a
ceiling of Rs. 3.5 lakhs. In spite of working so many years, the management will pay only Rs.
3.5 lakhs as gratuity. Even though he is entitled for more, the management need not pay him
more than 3.5 lakhs. Therefore, | suggest that the gratuity ceiling should be taken out. The real
amount to which the worker is entitled should be paid and the rate of gratuity should be
increased from 15 days to one month. In this way, you can help the organised workers to benefit
socially. Sir, another point is relating to the Provident Fund-linked Pension Scheme. Under the
Provident Fund-linked Pension Scheme, a worker would get Rs. 400 as pension after
retirement or Rs. 300 or Rs. 500 or Rs. 1,000 per month. |, therefore, suggest that this is
not going to solve the problem of the worker. A worker cannot survive with a meagre amount
of Rs. 300 or Rs. 400 or Rs. 500. Therefore, 1 suggest that a minimum of Rs. 7,000 should
be fixed as a minimum pension after retirement. It should be guaranteed. For this purpose,
a contribution can be raised to the Pension Fund from the employer and the worker. Both
are ready to pay and, as you know, the Government is contributing 1.16 per cent to the
Pension Fund which can be increased to 4-5 per cent. This way, workers can be benefited
and their retired life can be very good.

With regard to unorganised sector, the Arjun Sengupta Committee has submitted its
report. Other commitments are also there. But the Unorganised Sector Security Act is nothing
except a linkage with insurance companies. You have to depend on the insurance companies;
what money they are going to give etc., etc. Therefore, we suggest that a time has come that
social security measures have to be evolved for the unorganised sector and properly
implemented on the basis of the recommendations of the Arjun Sengupta Committee, otherwise the
unorganised sector pension scheme will not be properly implemented and a large number of
workers will be the sufferers. Another point, in this regard, | would like to make is that the
Government of Kerala has introduced the welfare board system. The welfare board system is
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one of the successful systems in the country. The Government of Kerala has really done a
wonderful job. The construction sector and all the other unorganised sectors have formed
welfare boards. Through welfare boards, they are getting pensions, medical benefits, house
loans, etc,, etc. A similar system can be introduced at the all-India level so that we are able to
find some solution to the problems of the 30 crore workers engaged in the unorganised
sector.

Now, | come, to the next point, that is, the fifth schedule of the Industrial Disputes Act,
which deals with the unfair labour practices. The matters with regard to managements
indulging in the unfair labour practice have to be reported to the Government. Then, the
Government will-take action against the management and, if they find it right, they may file
prosecution also. But | say that an aggrieved party itself can be given powers. Why should
the Government come into picture? If | feel that my employer is adopting unfair labour
practices, | must have a right to go to the labour court or the industrial tribunal and file a
petition that the management is resorting to unfair labour practices, removes people without
any notice, without compensation, etc. This way | can prove my point and win the case. But,
today, if | want to go to court, | have to seek permission from the Government. Why are there
so many powers with the Government? Every power has been kept with the Government.
The powers with regard to unfair labour practice are with the Government; clarifications have to
be given by the Government, and so on and so forth. This way, neither the Government is
able to function efficiently, nor the things are going to be implemented. Even the minimum
wages have not been implemented by the Government. There are a number of instances.
Twenty thousand workers are employed in the Chhatisgarh Steel Industry. Out of this,
nineteen thousand are contract workers and only one thousand are permanent workers. This
is the state of affairs in a steel company! This is the situation. Nobody is there to care of it.
So, | say why don't you give more liberty to trade unions so that they are able to solve
problems. Take the case of SEZs. You say that there is no restriction on the formation of trade
unions and workers can represent their grievances. But in all the multi-national industries or
SEZ industries, if one wants to form a union one can't form it. The State Government do not
want to register a union and the Central Government does not have a say in the matter. The
State Government says that in the SEZ units, there is one Industrial Director, you may
register your trade union there. But he does not register it. One has to go to the High Court.
The High Court will take ten years to give a decision. So, in such cases, the management is
adopting anti-labour and anti-trade union policies. Similarly, multinationals are also adopting
anti-labour policies. All the trade union leaders are dismissed and discharged. No protection is
there. We want a protection from the illegal action of a management and the Government is not
able to provide that protection. At least, strengthen the trade union movement so that we can
protect the workers interest. That is my submission. | want to say that today there are no
strikes, but a number of industries have been closed down. You may notice that in the private
sector, a number of industries have been closed down. Around 5-10 lakh small scale industries
have been closed down at a number of places. Why did it happen? It happened because the
contract system is prevailing. They close an industry here and open it somewhere else.
They engage all the workers on contract basis. They employ cheap labour and exploit them,
the management is closing down the industry. But, we say, that after closing the industry, or
before closing the industry, you ask the workers who are employed in that industry, whether
they want to run that industry or not. You have to tell them that you are closing down and
that their jobs will be taken away. The trade unions and the workers may be inquired
whether they are ready to take over this industry and run it on their own for
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employment sake. If you give them this option, then, you will find that a number of trade
unions will be ready to take over. Sir, we took over one textile mill in Surat. We took it over 10
years back, and still we are running it. We guaranteed employment to the workers. We are
continuing as a trade union on cooperative basis, and we are running that spinning mill.
Similarly, there are a number of other trade unions who would want to run the industry if the
management decides to close down and remove thousands of workers. But, nobody is
asking the trade unions. If we ask them, they say, "In what way are you concerned with that?
You are trade union worker; you are only a worker, you cannot ask this quesiton." | do not
have a locus standl. If you make me a shareholder, then, | will have a locus standi. | can take
over the industry. | can run the industry. Trade union workers are not only demand-oriented
or job-oriented, but they want to safeguard the interests of the workers. They want of
safeguard the jobs of the workers. We want to play a role in the management also. This is my
submission.

My next point is about skill development programme. We suggested to the Government
that a Workers' Technical University should be set up. All the workers should be given a
guarantee that their children will be trained and educated in the workers' technical university.
That was the demand we made before the human Resource Development Minister. He agreed
to it in principle. We say that a workers' technical university should be set up and all the
organised and unorganised sector workers should be given a guarantee that their children
will be imparted education at cheaper rate or free of cost. All the facilities, like accommodation
etc. should be given to them so that their children can also become engineers, scientists or
some other officer. This dream of the worker should be fulfilled. This is my submission.

Lastly, 1 want to say that we are with the Government. We want to give our full cooperation to
the Government. We want to support the Government. We are supporting the Government, but,
labour reforms are required. Labour reforms should be implemented. The employer is also
asking for labour reforms. We are also demanding for the same. The employer wants to
increase profits. We want development of personality of the working class so that they can
be protected; their jobs can be protected and their earnings can be protected. Therefore, we
want to say that reforms are required under the present situation of globalised economy and
competition. You may see that today in the UK, they have got trade unions. Trade union
movement was once a consolidated thing; But, unfortunately, in India, we have a divided
house on the trade unions issue. Otherwise, in the UK, the Labour Party came into existence
because of the trade unions. The Labour Party was brought to power by the trade unions.
And Labour Party is able to rule the UK even today also. If the trade union movement is
consolidated and made strong, then, it can become an economic power and political power
for the working class movement. Therefore, | appeal to the Government to see that the trade
union movement is protected and workers are protected. Thank you, Sir.
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THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
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AND THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI V.
NARAYANASAMY): Speak on the subject.

AN BEARM 9T <RI HE IS, H3ll g9 & a1 W FaBR e ga el 3R U [qHT, ARPR &b T
HATEI & BRIV 4R =4l B 3R R HRyae Sifdrsiier urel, s fauelt urdl &1 ugel a<hi
..(FFEH).....
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W@%ﬂmﬁunorganized sector & workers aiélﬁﬁ, social security aiélﬁﬁ,
AHTRTS GR&T F IR 4 I [A87P R Fai P, A IFH I Central Trade Union & A1l
A QI T AT I AR dliel 6 TH0<I0T0 & w9y # w90 A1 g a9 & Agea 9 ol
faret 2003 # AT AT o1, TF I SHA AR ATI ST DI AR AISHT BT Gl 117D F T_IRT
DI -G 1 781 8, JH & YT T8l S 8 g9 arHuY el S 81’ U1 $8 HR b
TR A AT R B AT & Mell <1 IRl 51 98 Sl © & Tl ey 4 a1l & 993
unorganized sector P workers & social sevurity & IR H SN f9et 2003 # 31T o1, 99 fae
B ARTEAT BT TS 2003 BT T8 el 737 AT AT SHP 918 b 9T | T 775 31K 2004 H I8
ﬂ%@?ﬁ@?ﬁl%ﬂﬁw%ﬁﬁagriculturalworkers éﬁﬁlﬁﬁwﬁfﬁaﬁ?ﬂﬁﬂﬁ
ATl ww#wﬁﬁ agricultural sector workers %aﬁﬁgﬂwﬁﬁaw| T8 faet
FEl B2 3 10 RiwaR 1 S e I8t W w1 foma, 59 f9d 1 f$ w0t 71 27 org
AT b ~IJ<d 4 re-drafting BRP B HEIHI U8el TRBR Bl & (a7 81 A 57 FAT Sff
I oo 8 IR 9gd HTaR 21 H o A1eqq 9 79 YROIR A1 H6 & 39 re-
drafted f9cT BT STeg W STeg G H, s 93 § W) o1 S| SO Udh YBR H ST
PHCT & B TSI P AN o AU A S PR AR I b 8 Avoed JAT & AR A 791
gfear A T B I 9 DY re-drafting &) 81 SAD HUR SIS 989 T8l B! TS 3R
I% fd1 UM 81 ST S99 SIS &5 & AoIgRI & o1 9gd g1 fad 811 7R 3777 511
% IR | Arad B, T YD STog - SToq I8 B BT 81|

ARy, unorganized sector H S construction workers &1 S99 dferd building
and other construction workers @1 B¥el BT § Tdh JaJ ‘§"| TN WRBR B A T 872
HEd © [P I8 IIHR 9gd progressive &l I8 united fhail g, I8 I U< 2, alliance © AT
TEl, IE W AN YAl Tl ST Ig URIRTT SRBR Bl 1996 H united front &1 IR@TR,
TATST St BT TRBR , T TP legislation BT enactment THT 2T S T 1 b qa=1 f=ior
7 37 AT H STEf ) 10 $1Hd S HRA 2, 3R 39 A0 B cost 10 A 2, @I one
per cent cess AT BT 3R Yo T2 31y f=ior W%W%WW@W@(W
forar SITgEm| AEigY, 1998 # Jicd IR St & WRGR M & 918 39 AMIFRE & dg8d
HRT g91Y Y, I enactment & T8d wed I91Y Y, 3R IAT DI HET ST & b A
TTBIR dTs TRTT 3R “UP” collection BRI, oifhT H 31T Bl SAG! el RUIS ugdy
ATCT _§", IH HET %, "Shri T. Gupta, Executive Director, Civil Engineering (General),
Ministry of Railways, suggested that the ceiling of the workers and cost in the Act be
enhanced to 50 workers and Rs.50 lakh respectively. He further suggested that the cess

should be levied on the Iabour component of the project cost and not on the overall cost of
the project’. I8 ﬂﬂ%ﬁ’iﬁ e Hean § o6 T8t U= 10 9% 10

maﬁmﬁwwﬁe@,%1w@z@véﬁmmmﬁw$mwﬁsw
IfIBRY BT IET & 3R SADh A1A-A1 SO0 @R JfhIR IMT 21 HRIEY, SH0Sfl0 olax
JAHIR BN SI 3iR |t BId §7 JATS0TOTHO SI0S0 ek TABIR &, S7ch RIATH 31
PO eI Al 8, Wi 98 Y8 FI1 P& 87 The DG, Labour Welfare, requested Shri
Gupta to make a detailed presentation in the next meeting of the CAC on the
subject. HEIGY, 3NTell M & 12 ARG BT HIUTel H 81 X&! 81 a81 & SR ATh I, SIf¥d
g g w30 9 i & fon Y & &R 78 gosr # o1 3R PR aR dIs & IALhel Bl
Bfeie fAfex o1 g & T & oifs ds 3 i1 A10Q050 a1 7, I 9 g8 Jiafie
23R 71 98 PIg sIffd] & IR § SIMeR fth 81y 7 it a6hd & forg, wa+ fwfur g
PRI AOTGRI & [ofQ, ST &3 & ANl &b foTy ST Wogos0 IR &, 39 HHST &
IR B T U H AN T A 7 FBfee W F1 S 341 & 91fe 39 A &
fthed BT fAHT 81, AT S A, SITHRT 0 7| 1B RY I8 7 A & he is a poorly

rehabilitated person.

g JIBRI 7 I AT MY BT H0V0S0 H S &of b Afh DI XGHT ARV
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4.00 PM.
HEIGY, T8l IR H 39 AHR & 514 AR ASTIR HATeI $ HRIGRUN UR dleid Y Bl arg fd 374t

Yefd H g9 gY A ol T9IE ST Bl Bl qers o off 3R 7T ff 9uig < 87 g NAd P 14 ARG
FHAIRET H F P A g€ A @Y, W Hod g T @ fra 7d g 2, S fog I Adae
B AR EH AT W S 37 T2 Bl AEIGY, AY SSAd Sff B I H §H 39 AR BT I M @ I fF
FOTHOTHO/F0SROTAOTHO Bl P75 WX IR AT T8 81 89 1 A1 1 3R BIS 7 1 7Y iR wraed!
I8 9 WXPHR & IRM gall, b 8ARY I8 R ot Yefd g97 W dierd gU 89T aR el o
ST T o el o e AR &1 <wavwg o Hishe doic 9 7aa™ g @1feyll weied, S8 W)
ST BICt 2, 981 SIURR ATV S UHR HT AT 8141 AT a1 o] J1e Sit & HaTerd # 14 o
FHHARAT & U 98 19 BT 21 ARGy, H SiFpR Agd & Afthed Bl BICT T1 ST I18dl , Afch
|Te] T9TE ST SI <gfch & AT H iR AT8d RIT BT Heil? 8H o dR-GR $al b oar et
BT @Y H W HASM BT F1RY, b g8 81 U Y Te| P19, 3RBR AIed Y dhiaie ®R &
HAT BT SRR 3 TRBR DI AAHDT b Uil Qe T 57 AR I0T0T0 BT ARPR P FHI <27 F ST
—A HEER a1 Aifed g 991 5/ 9310 & $idme MR gon axd 9 iR 99 & AR 919 TRS
TG ST I FHY U, GIARIIV ST S AT A1 89 AT 2004 & AN A4 2 <, <lfh g8 Al 2003 P
1 BT T3IG 1 IH FHI JoU0v0 T&1 Y| aTE H 89 7 Aa MR T b AR Al 7 A {6 we
fEgT # HeT-wifd 8RN iR ATSISl /1SS BT ST 3747 TUTe ¥ 31T AT & AR T P ATEH I 181
BT [T =9 RE1 81 HIRT H Javs U1 hefrer Iei IR FAT-ad1 il a1 B, a1-a1 1, 54
THR DI AT B AT e 8T 81 3P 1Y 84 F4T A FIeb BT TS| I FHY 2004 H AT AT
et A7 9 Arad o 16 e g H 7eTHifd 81 Sy iR I8l 3 WReR [depd ¢ T
e, IR aH% P A | g H AT A8 FE T A1, § Year Tl g, H o g W @y
JATHITI SI0SHI0 ek HEd 2 13 3TTell 12 Hs B1 HIfET B, YeTd JAYHRI BT Hedl @ b STYAT AIE TR
PRE ATATI IS J FAT B, 6 &H B A B dael BNil, 87 TG 4 S| TH 1996 H 37 P aRI=
SR ATSAT & f&d H IIMST Sf & TRBR 1, ORI A18d BI AXBR 1 S {71 T, TS Sl Bl TRBR
F T 9e19 T o1, S/ B H ALNE AT $HH I H21e §1 T ol STel 10 bR T SR A
A <1, 37T T8 TRBR el § [P Tol, 50 TP STel B1F HX g8 89 AF HeiaerT S| 39 e
eIl &1, fha faeed dldl ol 33 ge e Sei? oma |y 3iR, $&d 8 10 arg & A
H o IRYC A HAR I A 8, 319 I8 50 AT BRI 9 e [Sesw didl a1 ge fierfi? o
AT T8 WHR W- I 2, WI-deg e oawd &, 31 W-fdeed dfd) 27 A8y, J31 31adh A1ed
H 3BT IR AT ARyl S iR 9T HREH MY 6 ofdR Bive 3 50 AR USHUR A BHolderd
o SITeET, e 39 Ha @, I i S @ SR dive R 9 ? a9 1996 H TR JARCS Hhe
& 1l AN T S T I AE A, 3TST g+ A 3 81 TS 81 31 U- YRS e W IS
EIRIREACIER AR

qEIGY, H UH MR} UTSe FHFM, SHS 918 o1 1 o1, 98 § 99 o 6 3 e R,
AR W1l AT SHH I F8a S, 3 1 B B ER ardel Fi et o R 22 9 dEd
2 5 89 g fueT 8, AR IRBR Pl q1e% A FHT <d gY 89 Bis QMg 8] o, I ST |
BeDHR] il ST &1 TR A% Sit < Step &1 foba o1, A1 geoiid Y« AI8d o Sieb T8 [baT 2017?
SIORTSTT W18 RIT S B I8 87 q16% A GHT o1 F 91 872 Sl 9 e 30 91, 9 o1 $adt
AT F gcH Al A T A R 98 o, <1 T8 o iR e graR graw <wr A o o 'w
IR fqUer & AT B B F1 ST BT MY ST J9% b AT FHIRI AT 371 3R B, 3R Sl TI8H W
FRIY, IT ISP U8l GG, ST SAFT6D 8, AU T8 S e Feldl 8, ST IR A1Ig off FEdl 8
o et § Pl iR 'l U= 37aR TR, I¥ed H Hcil 3R -t UR SR, ST D! STorrg 7M1 H
=9 v 3 SuTaT T2 SIS, aR1 SATRT TSI 81 SIget

#eIeY, vy I8 8 dewys, I dls BR a6y TS[He, I S0 MS S fF INTUC &
3Fege ¥, S {3 HoTia ST ST INTUC o 37edeT 8, TGS Sl 39 9% o8 GRS 2, I S7edierd]
H AT TS TS 21 3R I781+ B8l AT foh CBWE T 378087 U SHP =11 811 <T8Y | a18 4 by
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WRBR 7 T PR (&A1 iR IF DI &1 U5l fege 1 111 I/Dh 918 TagHTd A I
HAd HET STl CBWE & 31€g8 37, fhe 8N BT Sadx Sff 9, BGHTS &d Sif I 3R
HIHR B 14 81, T SADI 89 Bad & Iocl-aIcl TARI| 7 SI3RTH &I H 8T 87
31T DT YT Fet SITYATT| SIMRTH & RTTh!T Ft a7 727 1, ST BTeAifh hiewe &I
STt fer T o)
ST ST g2 (STR URTN): 3MMY UIferI™e &l 33 A Ia18Y, DT Sl IS & 99 UR
ALY ...(FIIH)....
IuTede (3t S yarg fag): qroft S, § smue! wRor faer § b smad g1 9 31 9wy
3R gl aTel 7, FT 39T o1 319 FHY BT AT ?
o TRV Tt Regpd, ¥R, 9o, § a1 1-0H e 3§ orus) 91a 91w B S|
CBWE & Sl aciHTH 371808l &, 4 Ud capitalist &, 981 U® capitalist ®1 f9aTar 11 81 #9549
IR § B3 IR g X WMl B & 7199 | ff 9ief1, H31 S bl Afhid wy 9 ff 9 fb
39 Ay fb CBWE # b UebR b1 BT BIdT| <ifh, S capitalist 3Te&T D1 P e
firerett & M gam & fog , S Poia 781 fHefdl & HIféw & e &l #r:] 3§ IRGRele
H & forg | IWE, 2Rea $fRege it g T & 1 J Ud WRell T8 A 21 18
H 31y S & o ST fhait et 2139 IWE &t fAfes &1 erged Rars :a 718
e Y21 B, it is missing. H1 U@ W BT T, Si Unstarred Questions H 31T 311X AT
HA] ST 1 b IR A Bal b Jas Bl 916 W 98 98 AT 51 IFD! [+rarell #iTe, TS @R
H CBWE & 37egel & o1y HaRT 7, ifehT S UTSS WK H SN T8l 81 98 IR FR el
W g1 g 59 & S BRIST BT B, SHH! TS SIS Bl 31T ATSS Tk IR I
3R Bl {5 q1g # 98 T H 3MUd A1egd | DT HIOF03ME0 ST Bl AT BT § | I8
S 399 YR SR a1 1 7, 39! Al aers HH § WY far S daar 81 3@ ded € {6
B Folde | SITHR SO GIRIdhe BiUl of 3T Bl ASS TR W PIg JHRI el 5, dai
TR R G B g AT 81 8, T8 CBWE, IIWE &7 functioning |

9 GRPR o 214 3R JASHTR 421 &b &9 § U o=, Ut &afth o1 faor fear 2,
59 & M IR 99 e & ful I8 T WReR qoidar Sffe! sk eHar faRId 81 59
WRBR b 8 4 3R HHATRAT b fI e 1 &ATST-Ig A1 2 A H 77 H-al g b EPF
BT ST T 9% BT AMMEYI CBT, A TS 3N ¢!, Badl & b EPF TR 9% a1t faa
ST Fhdl 21 31TST EPF 3R ES| BT Havsl &1 87 <3 H 40 RIS ST 8, oAfdh 4 BRIs
A1 EPF 3R ES| &1 ®axst # 81 311l 81 3151 HETTs 484 96 15 & 311% Yeb ATH S HD AT
oo a1 9 f57aT 781 ¥ arge | R 91 41 261 $UT BT A18Y, delgelc [6am T &
H 31Taeh AIETH | ARBR F FT BT fob FAfHT I97 8% 90 H 261 99T 81, 39 17 I8
YRBR IR g9171 T8 RPN EPF BT S € 9% b de1v| R+l gIguRerse
BHREIST T B 986 Ve gexdd U MR Fel 31 F aTs oy iR R dgel gsargor]
IS 8, 994 Hecayul Afhdl B 7@ Y| 21 S<1 4 SISl 59 e & Aaw 2, 3f79 I
I A1 B BT 81, § s A J e dRar § 3R A $Rar g 6 o 40
glodlo FRT & 1 1R T2Tel ofeR SRECYe & AH @I TAT 2, S ISR A CBWE BT I
Tt ST TS ST & AT UR T SI1g|

HeISd, MU G dlel BT A9 AT R g a1 7 G1, 9P (g § JATIh]
FIGTE TR AU AT AHTE BT G
i} 31 MR ST (IR U<): R, 37 3R ISR FATTT b BRIBRY W I &l
=1 H AT G dlel DI AR (AT, JoI 9P| 98 G 6l
I 95 B 37EH A 8 3R I WY FATSIATCAT BT Al TR 8T & [P « 59 qb a1 g1
IR, &Ref U= A
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BT 3R 10 19 FeR AT & S I Ig TRT oel1 317 I&T & P * A drefl @re,
q[c aTel SIQ, © i TSl 1 ARBRI & SN H 7RI UeIe 1 g 5 e aran

WY, HHM ATl ST | SUHIETE Sil, T§ 95 B 378H 989 &l Job Bl dRadl 3R
STATHE H AOIGRI WX, ldR IR G840 I91 SRIMER &1 I S| Holgy! Bl, STb Y1 Bl
qTfoTe & fHeT =12y, a1f 9 §9 Jodb 9 319+ g=di Bl LU URAR Bl &l awh &l T
Reael A, ereTel e IR b, ITHT U= -4y R Heh| 57 Job H HOIGRI 1 I+
TS 3iale b 8, ITa! o€ A1 1 98 AR A9l IR ESd1d Bl &, 8P UR 3fale
o & iR o791 a7l BT AaTT B

IYFHTEIE SNl TS Gob | YONUTl &1, multinationals @1 ST @l ST R8T & 3R
privazatition 37T fISHEHRUT BT B 9 &1 & AT WRGRI Hulat d5 8 &l gl 3
industrialists 39 HTAT BT el 8 & 3R BREFER gHD! G BIRRI HR 2 & fd
ITd employees B SATET F 1 el 3R 4 914 A% S9Tdh! ¥, OI9 A8 Ad<l & Tt
<, Ul RIS 21 Swfory QR 1A &1 Iaddy 71 B a1 STy, TR A 93 <@ B
39 AXE ¥ industrialists I §RT use and throw policy 3T &Y HIfT Tet &1 Bl 3719 <0
H U T Faa 371 s © T AdSifie & § dRET ¥ 81 I2 ¢ | $H Ry giie & 9M
J HH ST I 1 8F B IoT8 I HREM 95 81 I8 B 39! aorg J 741 Hll & o1,
TN A w5 FREr & R, ST A § frewen w0 gad | o |, gee & aem el §
fAdet @ Fag & 30 ISH-IIS FAM T 7, AT HaE B gTerd I8 © fF ame
&S H SISl 49 81 I8! 2, PRIR AN, R dTel AN 3o T$h TR ATHY BICI-BIC]
B RAT TATY PR I &1 HUSI el d< Bl W6l € AR Sl AT I18% I Gag 4 1D B b
foq a1 %2 &, S R A1 & < W *2 21 gas A U R A1 8, T ITDbT WOl
e 2, 91 v 8 uRaAR A 7, A Sud! IRaR | Fravrer faar mam 2, @ 91 34t
RIS OR AT Y & 3R A AN 81 &b FSIGRI DI I BT BIH B T © ...(FIHH)....
T UP & Iell b I-9S & ...(FILUH). ..

it WO WSA (HBRI): 3777 Il a1l I8 &, FR7a 31 7 VA1 ) 21 fohar &, 31mae! 1
A © ...(FAIH)....

Y 31g 3R SsRlt: {2 AT B, SN Gl 91 T8 ... (Fau™).... 3 99K § {6 8w
91X dTcll BT T&T A I X2 &, oifpT d8f SS&If §¢ & el & 3R S 987 & olidbd
AERICIT AT &, SAd] Y 31T S a1 (et Y87 81 39 a8 9 IS | S alfT WX &-
50 TRYT AERITT o W & 3R 50 TRC SR YR N TR 21 599 qerifead
AT T AT Tehelith 81 BT 21 ST AT 379 -3{U 19 BISHR Yds H BT B & [T AT X8
&, 3TST d R b AR TE1 31 X8 &, 3 8l & 9gd A BMA| 4 qeheilth 4G el o

SUYTHIIE HEIqd, organized Qﬁ%ﬁ’cﬂaﬁﬁ, unorganized %ﬁﬁiﬁmmiﬂﬁ‘:ﬁ@ﬁ
B AGTE Igd SITGT 21 STaRT, 2005 W ISR H & 79gRI Bl d1aTs 457 AR 8, 374
395 eI ®act unorganized &3 # &M &, I X THA BT 86 TRACT I 395
ﬁﬁ-l’éil—*funorganized %aﬁaﬁélgﬂﬁﬁﬁéaﬁaﬁqwgﬁaﬁmzssﬁ%w%,
Rﬂwﬁv\_ﬁiﬁaﬁﬁmzfﬁwwaﬁﬁww unorganized éaﬁaﬁﬂmgﬁ
@?informal%ﬁﬁm423ﬁﬁlﬂ:[%‘,ﬁﬂﬁﬁ 395 fAfeTa™ unorganized &3 # 3R
258 AT organized &3 # o1 1 WYST &3 # $9 UBR ASIGRI &l W1 H 8.6 FAfora
BT ST 3T B, T ITaT HeaT 319 20.5 Fferas & g 29.1 faferm 21718 &, Rs
U1 7 A1 B &, 7 (6 THR B AHIS GRET 5l 84 $97d aN H THRAT I fI@R o=
CIREY

HEIGY, Jodb 1 IRISHRI BT IRIR, STTHRT B IHIR 4 SIS §¢ I8l 5l e
SNIRAT 9 Y&l 7, SRISHRT S SITE] 9 Y&l § 3R WR$GR & YN 396! By dal
el T8l ® fh ST AR <9 § fhds SRR €, FAifdk Employment Exchange #
SYTETAR AT 3T T €1 8] BRATd &, SAdb! 998 T8 & fb Se Ads! el et &
3R T WRT-9RTHR IF ST 21 D] Alh Te) fHefd! 7, SAfely AR = 39T 19 g
HRATT G HY
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ST | ARPR & T WET 3fihsl 81 Bdl ] S8l fEgw Bl 2020 H AT 12 A1 & a1
ST &1 TR FIH €T economy  BIF BT 2T BINTA 81 HehlT &, FHRDT 3R =9 &b a8
rRT wIT fie eha ©1 I8 W) BT ST ¥81 @ ARG # SRISNIRI ) A1 21 BRIS
{ SATET 81 SYI 3fR TART Job 12 I &b I1 FIH SATET ISR, HAGY SITGT ISHRT &
foTRTST & g 1 [ Ugel Yo BTN SFeT olar Ruré-2006" #H fordl 1 a1 fohai
GO &, I8 Al H 8l B bl §, lfb A aTel &A1 # 3 o 3 dRISTIRI e 378H
TRTAT BT 3% IR UR TR B B STORd & fob R I8T trained skilled labour &1 B4 8,
1 B9 9 Bl 98a I AN 1 59 R H Pel 8, FOSIoRTST 7 984 310 aRib I a1d Bl §
3R SER & A1t 7 Y 31T 91 Y Bl 3T training BT WX GG Y O &, 1T 3R
Polytechnic 1 g1 g I SRR 2| 84 A1 A I8 AIRIT a112Q fob I8 1+ B 3T
ITI T AT AR e 11 5, 39 & H BB 87 o AR &I S B ST’ Bl

R, 3ATST B9 qTel AOIGRI BT A < %8 &) 31 § I a7 4ag H Ud campaign
H 1 A1 U BICT-W-Ted g9 Bl <, fTGa! SF T S A1 A1 9IRE A1l el A3
I Y] o el & T& drel 81 Al SU Hel [ H g8x1gd, TR Yol 3 AT g1 98 3 &
o1, I8 PI STe eI oM A I/ Yl 6 g9 I8i Fi MY 81?7 I6 Hel &b Af &= 4
3ol &, 919 AR 7T &, TR | Pls HHM dTell 781 &1 89 Pel Sl & I A$h IR Feld &,
39 TR P & dl 92 IR T3 Uid V& 8, &l T 9 BUS 8l 991 8l 7, SAD! SH
313 |ATel Bl & 3R a8 41 Al Bl SF P HUS U+ V& & 3R Y Bleld J BIH B &l
319 Ve BT a9 T 8, 374 S| YHST Sl Y81 & S| ST HH HRAN &, HE & (b qedi
BT YT ALY, F=al Bl Alb] Tal B! A1feql H Wl 57 a1d HI AT g1 &H ART gAY
Howh! Bl bl PR & 8, I8 [dogpel ol a1d © [ gedi Bl Wpel ST 1Moyl Wy I8 i
@1 =Ry f5 B1E Ai-a19 for aRzerfral # a=ai &1, o o) Te, Wer, @M-1m &
feT &, &M B & fog 9o 81 3 1 39 8199 4 &1l R81 § [ I8 < ST ged & Sl
I gedi Bl A%l § J8T 2, N6 Hi-a19 d9R 8, 1 96 I W--IH B 781 81 59
BT DI TS H 81 I8 81 2 % T a=ai &l 5l A1) < R8T 8, I ANl Bl IS B el
H T 1 J8T 21 ¥ Ugel TRBR Bl I8 DFHERI o+ 8l Amiford et o
BRft fF 3R BIT g2ar Ald<) B <11 IET © Al U8l SHd! history  <@I Y, S7d &R
a1l 1, S9 gedl b GH-TH BT, ITH T BT X I TRBR B, SHD I8 AIDBR
B AR 81Kl 8 o ARBR dTet HOIGR B A1 B, 5 Tl dTe] AOIGR DI oAl
BT [epa S 181 Bl

R, § 11 3 377 §, A e gag | we de e b e o 81 H <@ g
o AR @1 91 BTeld 81 U SN 1 IR ATel bl gedl AR 5, TIRT AR & oY &8
HTH B &, ol ST dTell <12 el & R8T 8, Rifh Seb Uy U1 T8 1 g § o
P BRYT 8, BTl b BREN &, Sl P BRET & 3R SUSIHAICY &...(TIIM). ..
i} faora R Sl (ORI TR, 1t IS Biwe T 7L T L (caum)...
Sywauree (3t e yam Rig): IRag, IRy, T @dF IR F & ... (caem)....
371 37 MR SMSHIY: TR, GAR PHAIATD Bl UGTg Bl STHGR] ARBR Bl &1 ARab! ATHT
gATfere MRS TR IR EIGR Joob dlel TRI ded] Bl W -G, TeTs, $arsl 3Mfe o
TR QT o &1 A15cs odR B HT BRI JdR ARl IR TG AR JeH §5 BT
TS| FE BTH BT 3 78] dfcth AHIND TSR A A1 ARV I8l aga-dR @i 1)
STE T 81 RET 81 374 1 & U8l 1 a1 &, 8-18d W &l | &g 9 Rt 319 geai bl
TS & oY 9T I8 o, T2 DI BHM WOl AT, TR Ofdd H I$T §AT &1 IR, 9 UR Pel 7
B AP I AR ..M. ..
i eI e (RER): a2 &) Sfel T8 Holl ST 8|
Y 31 R amordt: T2, T, F53 B ff St W ST 71 7 997 @7 €, 59 9% =R arel
T8 AT IHD! T8l YT Aol &1 IR, b AT b YTl 58 BRIIS AN RISTIR 8, I8
EISENEE RIS
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Bl B, BTCAP S S HATA H dleg]d -Te| I8 1 8, 31d Overseas Employment &1 T HATe
EERICIN

I labour BT workers’employment @1 ST a1 BIdT &, A1 § <@ 81 § b a9ga AR AT 59 I8l
i<t T8 A 2 7, A1 IS 9941 SR G ob ST d18d @ 3MR J8T I8 81 W8l © [P N
HSPI TR BA o1 b U ST Afel &1 X9 81 1311 #+ <@ {6 a0 &1 ol 3 F$di ) g
3R = el e, TlfehT HY Hodb D1 <1 - Ul AT BT AR (bl GO Jodb H AP B ST &
2, A1 R o & Sl e 7, Sl SR 8, S0! 98! a1 8 f% g9R Ief 9t ofkd agf s 38 8,
I 1Y DTS Told AISR 7 81, SHD! dgd RIBRI AN & | TR, § IS B Teh beiol 4 T &
O wIRAY Y AT 21 31T IRT ratio HT <TG @t Teh dgiiol 3R A 7 F 3G SHSDI ratio FT 8?2
e I8 81 381 27 R vam $ug 3151 81 e 3, o] 7=div $uy 781 e 32 2, 98 Jruie
FEATHR AU RISH-RIET FHM P TG GIR b H ST VET & 3R IHPI b B g1 BIRAR 81 & &
3R gga o 21 X &, 9gd forcaman S ve1 € f5 gef g 81 31 81 W, iy fohd+ orefi 22 va
FOIR | Qe 37Tl B, 0.1 IR¥C RIHrid 7 3R 39 «ifTg, R 019 Sffds 7, fhvae Sfea siravdisr
Y 8- U ATl H 9 oRG 1T 7Y Bl 9 R 1T 7Y & T&T H 3R S0P 91 per year Sl STDI BT
T firert &, a8 20 fAfer SieRi & I 76 BOIR PRIs- I8 Aide] 2 AR I8 e 38T 8 <2 B
Exporters ! 98 HAfICIoT & 92 & 3iSR Exporters RIT-FIT & I8 8, § S9$ Raard &1 g,
S exporters & ™ e gT 2, fhd BT 81 X2 B, B SIIE I91 Bl &, offdh+ exporters Pl
B Tl 394 1 S Y87 & 6 37819 3o export fobaT, o= faferae STelk <91 & forw oo, oifd
Y AR dAR A $B HT I3 8, Rith qruIe 77 38 €, <AfebT S1g qraaic g9aM S 8, Al qa™
Ugl el arel Hedl © 5 U B9k BT 31, IS d18 gHS! RUrc fierfl 31 S9RT 7o1gR df 1ia
# YEaT T8 2, =er a1 oo & HIE SR 4ag # yruic AR ¥E1 7, O 38 W2 6 g1 e a1
&1 21 godlo H S &, A1 agf 9 8lan & {6 J=i a1 98 wear 72 & gws # 381 81 I SR
ORI B: A AN 8T & 3R §OIR 30T &1 & 918 IFDT oid Iraie Herdr 8, AR IoIRT R+
& forg ST =mean 8, 1 dad ® 6 g8 ) o) 81, g9 It | TR o 9ad |, Rifs AR I BT o)
qTER SATQIT, T X Q97 1 997 BI? 981 O STl &1 X8l 8, 9 farmers &1 allow TT&] $HNi] 98X
ST & fTQ| Farmers &1 allow T8l BT 1R Hleetd 81 V81 & <21 &P 3| YA 31k BIC-BIC god
e QAR 2 &, I 1 < BT BT 5, SAAY G U IR IS AT &, 37T 81 BT IR Z-“374T <]
T ST TAT I, JIoIE ATS 1 dIsdx 39 |«

TR 31T ST Regpedic BT ATgH™ [T ST R8T 8, 3R U WIS Bl a1 8, 1 GO WIS Bl a8
TS el <d 81 I8 DI AT Bl 52 3T dATSHd o, 98 expire &1 11, < ATl & 91 renew
PRATE, Al dlel] & AT BIS ATSH Aol 721, ST H renew  T&1 P31l H g0 6 Tap anreHl
ST &1 e fora, @ /T 3uH A fhan fob T Tars a1 e s ? s I R e,
3T BN AT, TRET S 71 X, M9 ATZHA QITY IFDI, T W91 AT T2l Hol, 1 gafelg I8 aga
EENEINE

R 319 TN HAIGR Bl a1 51 5 < R8T g P 8 7oIgR &I 7 a1 gl el 8, T I0h $1 Bl Pls
Th 81 98 IR TS Y, Al A1fAD DI HERET & HUR &, ISP 74 Pls P a1 AVl 8]
HOIGR B! ABE] & oY PR $B B I11Y AR ITD] T8 JIRE PO a9 81, b ITD| F&
Rargd e ||

AR, TH¥ B! 3Tl Bleld IE & fdb g4 SUTGIAR contract basis IR ST 38 B
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SHRI T.K. RANGARAJAN (Tamil Nadu): Mr. Vice-Chairman, Sir, the Labour Ministry is
very important for the entire workforce and 62.57 million organised and millions of
unorganised sector workforce have to be protected by this Ministry. Therefore, we are
sorry that the Ministry is so marginalized. In today's neo-liberal world, we have more
corporate welfare than labour welfare. Sir, though the Minister is committed with good
intentions, the Central Government has initiated steps to bring the rights of workers and
their defence to the centre-stage by sidelining them and pushing them back; and the Minister
is helpless.

Sir, the Non-Plan expenditure remains practically unchanged. It means that they have
clearly violated all norms. The enforcement machinery is inadequate. In the last Indian
Labour Conference, it was unanimously concluded that all vacant posts in the enforcement
machinery should be filled up. But the views of the Labour Ministry in this matter have not
been taken into account. | am forced to say that this Government is promoting violation of
labour laws.

| don't want to go through this entire book. It gives a lot of statistics which are not
satisfactory. But | do want to tell this House that in the case of Beedi Workers' Welfare
Fund, out of Rs. 230 crores, they have spent only Rs. 226 crores. In the case of rehabilitation
of bonded labour, the Budget is Rs. 1.8 crores and they have spent only Rs. 1.5 crores. In
the case of improvement of working conditions of the child and women labour, it has been
cevised from Rs. 171 crores to Rs. 153 crores. With regard to the welfare of SCs, STs and
OBCs, the allocation of money is nominal which can't be accepted. If you go through the
Report of the Standing Committee on Labour, Chapter-lll, Report on Demands for Grants
2007-08, the Ministry in a written reply has stated as follows:

"Holding of Lok Adalt:..The reason for less expenditure is due to the fact that the posts of
Presiding Officers of some of the CCITs were lying vacant, as such Lgk Adalats could not
be held." construction of houses for beedi workers and low-income occupation clusters; the
reason for nil expenditure is attributed to non-approval of the scheme on the Plan side.
However, the scheme continues to be operated on the Non-Plan side.

Rehabilitation of bonded labour; the reason for less expenditure is attributed to non-
receipt of complete proposals from the State Governments.

The Committee are constrained to note that out of more than 40 crores of workforce in
this country, the total membership of the EPFO, as on 31st March, is only 4.6 crores, both
in the exempted and unexampted sectors, which is just 10.74 per cent of the total workforce.
The Committee are least satisfied with the sorry state of affairs.

The Committee note with concern that the arrears due for recovery are continuously
mounting, year after year, against the defaulting establishments.

On ESI, the Committee are constrained to note that the ESI facilities are not available
in all the States and Union Territories, even after 60 years of its coming into force.

The DGMS has the total sanctioned strength of 978 persons with 741 in position, thus

|
a shortfall of 237 in different categories as on 1.1.2007.

The Committee are constrained to note that there has been steady decline in the number of
inspections and inquiries conducted during the last three years. The prime reason for decline in
the number of inspections and inquiries has been reportedly due to the shortage of frontline
inspecting officers.
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[THE VICE-CHAIRMAN (PROF. P.J. KURIEN) in the Chair]

The Committee note with concern that there are 2.57 crore construction workers and
4.9 million beedi workers in this country. Sir, four years have passed after the UPA
Government adopted the National Common Minimum Programme. However, most of the
programmes remained unimplemented, so far as the working class is concerned. It is
difficult to predict how far the comitments given in the CMP will be implemented in the rest
of the one-year period.

Then attack on labour rights. As | said, the welfare of the corporate management is the
concern of the Government. The Economic Survey, 2007-08 has suggested reviewing of
labour laws and labour market regulations. This has been the consistent demand projected in
different meetings and seminars organised by FICCI and CII. The fact is, as we could read
from our experience, the labour laws are already under the neo-liberal offensive in this
country. We are told that we are in second generation of neo-liberal policy regime. Three
main aspects of that regime, the framework of which has been worked out by the international
agencies, are: total liberalisation in financial sector; complete overhauling of labour laws and
complete liberalisation and deregulation of trade. All these three aspects make an Impact on
the rights and livelihood of the working people. Any attempt to amend the labour laws, an
exercise the Government is willing to do in favour of capitalists, will result in deregulation of
labour market affecting the working class. This is promoted as a matter of policy by those in
governance at the Centre and in many States. The reason mooted is "investment friendliness".
The inspection machinery is made defunct in many States, through official orders as also the
grievance settlement machinery. A system of self-certification by employers on compliance of
labour laws has been introduced by the Centre and some States.

Contract Labour (Regulation and Abolition) Act is the most consistently violated labour
law. Other labour laws such as Minimum Wages Act, Payment of Wages Act, Industrial
Disputes Act do not escape violations. All these favour non-enforcement of labour laws
regarding wages, labour rights, health, safety, etc.

"Fixed Term Employment" category introduced by the NDA Government meant to
institutionalise casual labour system in place of permanent work and avoid obligations
under the contract Act and the Industrial Disputes Act is being resorted to despite assurance
of the Labour Minister to rescind it.

Violation has got two dimensions. One is the non-implementation of basic labour laws
and, two curbing trade union rights to prevent fighting those tendencies. For example, Sir, as
a trade unionist, | find that there is a total collapse of labour legislation in the country. Just
around Delhi, in Gazhiabad, Faridabad, Western U.P., Haryana, Punjab, Rajasthan and Madhya
Pradesh, several units are forcing the workers to work twelve hours a day without paying
any over-time allowance. Some State Governments are conniving in the violation of law.
Some of them have issued circulars that the factory inspectors should not inspect factories
without the permission of the Secretary, Labour Department. Such violation of laws has to
be noted by the Labour Minister and a strong intervntion is needed.

Even the MNCs are not bothered about respecting the laws of this land. In Tamil Nadu,
the Hyundai management refused to hold discussions with the registered trade union. Instead,
they have transferred the elected office bearers, dismissed the Union President, Joint Secretary
and others and transferred many of them. More than hundred workers have been charge-
sheeted.



Government [23 APRIL, 2008] Bill 207

| am surprised to note that the Textile Minister has openly made a statement proposing 12
hours work a day in garment factories, totally violating the labour laws. It should be noted
here that in the policy reform options of the Economic Survey, 2007-08, under the heading of
the Factories Act, it has been suggested to increase the work-week to 60 hours from 48 hours
and the daily limit to 12 hours and to meet seasonal demand through overtime. | would
request the hon. Labour Minister to make a categorical statement when he replies whether
this is a Cabinet decision or Government of India's policy. | request him, through the Chair,
that he must make a categorical statement here.

Now, an example of how a Government department functions and how they treat their
own employees ~ five of the office bearers of Akashvani and Doordarshan Administrative
Staff Association are now on an indefinite fast in front of the Akashwani Bhawan, New
Delhi. They are agitating for the past eight years. They had got favourable replies from the
then Minister of Information and Broadcasting, Shri Jaipal Reddy and the present Minister of
Information and Broadcasting, Shri Priyaranjan Dasmunsi also; | spoke to him even
yesterday. But, for the past eight years the matter has not been settled. Who is the culprit?
This is how the Ministry is treating its own employees. | request the Minister of settle their
demands immediately and save their lives. Sir,, the Sixth Commission openly
recommended abolition of Group 'D' posts and getting those jobs done through outsourcing.
In several Departments of the Government, perennial nature of jobs are already outsourced.
In Public Sector Undertakings, one-third of jobs are reduced through Voluntary Retirement
Scheme, and, in their places, contract workers are working.

Sir, in the Neyveli Lignite Corporation, the contract workers, working in perennial nature of
jobs, are demanding regularisation of their jobs. The Minister has given them a favourable
reply. Let us wait and see how the Minister is going to deal with these workers. There are
thousands of private companies where overwhelming majority of jobs are done by the
contract workers. Unfortunately, the Government is introducing the new Pension Scheme
with an attempt to invest in pension fund in speculative market. It is giving low interest on PF
and small savings.

Sir, 1 would like to draw the attention of this august body towards the changing role of the
Judiciary which is causing a deep concern to all of us. Sir, all Supreme Court judgements in
1960s, 1970s and 1980s, were in favour of workers. There was an element of social justice in
their judgements. You take any judgement of that era whether it was the judgement given by
Justice Chinnappa Reddy or by Justice V:R. Krishna Ayyar. All those judgements, even
today, are landmark jusgements. But, today, a new definition is given to industry. Today,
whether it is on back wages or equal pay for equal work or on absorption of temporary
workers and contract workers or about bandhs and hartals or whatever happens, the workers
are told, 'you should keep quiet; you should not go for bandh; you should not go for
hartal."Now, they have taken the*

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no; you can't criticise the Judiciary. That
work will not go on record. That word that they have taken will not go on
record....(Interruptions)... Be careful. This is your maiden speech. You can disagree with a
judgement, but don't criticise it.

SHRI T.K. RANGARAJAN: These are all judgements.

*Expunged as ordered by the Chair.
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Don't criticise. You cannot do it. | cannot allow
this.

SHRI T.K. RANGARAJAN: Sir, the Tamil Nadu Government dismissed 1,72,000
workers.. ..(Interruptions)..

ot T R e (A8 U< 9T): ¥R, d STHHRI & 3B 2

IuHTEgET ( H0UI0S10 PRI : STFHRI S 2, but you cannot make a derogatory statement
against the Judiciary. This is my point (Interruptions)...

SHRI T.K. RANGARAIJAN: Sir, the Tamil Nadu Government dismissed 1,72,000
workers.... (Interruptions)...

Y Rrar< Rrast (STRUREN): W), GH BI 7t 681 & {6 STomie & iTelraT &
HHN 2 | ....(FGTH)....

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Then, you should be careful in making
your statement  (Interruptions)... No, no; you make careful.statement  (Interruptions)...

SHRI T.K. RANGARAJAN: Sir, the Tamil Nadu Government dismissed 1,72,000 workers on
July 4,2003 by the stroke of a pen. They just dismissed them. So, we went to the Supreme
Court. In fact, | was the party. Sir, the case is T.K. Rangarajan vs. Tamil Nadu Government.
The reference is, the dismissal is illegal; the strike is legal. The strike Is not illegal because the
workers' earnings have been...

SHRI S. ANBALAGAN (Tamil Nadu): Sir, the strike was illegal. This is his maiden speech,
and | don't want to interrupt him....... (Interruptions)... The strike was illegal.

SHRI T.K. RANGARAJAN: No, no; | had argued the case ........ (Interruptions)...

THE VICE-CHAIRMAN (PROF. P,J. KURIEN): That is only his view. It is not about the
Judiciary. That is his view. Fine, proceed.

SHRI T.K. RANGARAJAN: Sir, the Supreme Court has been intervening in many cases
and giving ad verse judgements against workers, as | mentioned before. In this case, the right
to strike of workers and employees, following the Tamil Nadu strike, was taken up by the apex
Court. The judgement was given against the right to strike. This is what the corporates have
been demanding and workers have been resisting. Which side is the Government on? |
demand that the Government should bring a legislation to defend the workers' right to strike. It
is a test for the UPA Government. The NDA Government gave some promises. They did not
implement it. Now, | request the UPA Government to implement it. It is a test for the Government.
You please bring in a Bill that right to strike is a fundamental right. The judicial encroachment on
basic democratic rights of worker should not be allowed.

Sir, on the unorganised sector...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Rangarajan, it is your maiden speech.
How many more minutes will you take?

SHRI T.K. RANGARAJAN: | will complete it as early as possible.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Okay, | am not restricting you.

SHRI T.K. RANGARAJAN: Sir, if you allow me, | will complete. Sir, one of the
commitments of NCMP of the UPA Government is to ensure the welfare and well-being
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of all workers, particularly, those in unorganised sector who constitute 93 per cent of the
workforce in the country. A large section of women and dalits, adivasis are employed in
the informal sector, in traditional and new sub-sectors. They contribute two-thirds to the
national domestic product, national income, savings and capital formation. The capital
development rather than facilitating an anticipated process from informal to formal forms of
labour has facilitated informalisation of labour in developed and developing countries. In
our country, they are outside the purview of the regulative, welfare and social security loss.
Women workers are exploited economically and socially - as women and as women
workers. In most of the informal sector environment, sexual vulnerability and violence
exist in a very pronounced manner. As women workers they are discriminated against in
wages and representation. Women workers' informal employment are the most flexible
and the least expensive. Sir, regarding unorganised sector, Kerala stands first. Most of the
revenue goes to protect the unorganised sector in Kerala. Second, in Bengal they have
introduced provident funds for unorganised sectors and 20 lakh workers have been enrolled
in Bengal Provident Fund. The workers' contribution is paid by the State Government in the
Beedi Workers' Welfare Scheme. In Tamil Nadu, the Welfare Boards are working. Here, |
would like to request the Government. The Government of India constituted a social
committee for small-scale sector and unorganised sector under the Chairmanship of Shri
Arjun Sengupta. The Committee has submitted its report. However, the Government has
found a need to re-draft the Bill. In the right of its recommendation, a Committee was
appointed by the Government itself. Nobody will agree with the Bill which you have
introduced in the Parliament and the Standing Committee has rejected it. | request the
Government to bring a Bill which will help millions of workers. Sir, | find today, the
Government has devalued the Labour Ministry. The Ministry was headed by stalwarts like
Dr. Ambedkar, Dr. V.V. Giri, Shri Guljari Lai Nanda, Babu Jagjivan Ram, who were all in the
Cabinet rank and now they devalued the Labour Ministry under the UPA Government by a
Minister of State only. What happens? Employing Ministers ....(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no, what is this?

SHRI T.K. RANGARAJAN: This is a fact. Employment Minister ....(Interruptions)... We want
the Labour Minister to be a Cabinet Minister ...(Interruptions)... That is a demand.
...(Interruptions)...

SHRIMATI BRINDA KARAT (West Bengal): Mr. Fernandes should become a Cabinet ,
Minister ... (Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Rangarajan, it is for the Prime Minister to
decide whether ... (Interruptions)..,.Please sit down. ...(Interruptions)... Sit down please. ...
(Interruptions)... Mr. Rangarajan, do not make a statement in bad taste because whether he is
MoS (Independent Charge) or a Cabinet Minister, of us, he is equally important. ...
(Interruptions)...

SHRI T.K. RANGARAJAN: Indian workers wants this Minister to be a Cabinet Minister
...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): All right okay. ...(Interruptions)... Please
proceed.

SHRI T.K. RANGARAJAN: | did not criticise the Prime Minister, | did not question his
authority. ...(Interruptions)... Sir, what happens is that the Ministers which are headed by
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the Cabinet Minister, they do not listen to the advice of the Labour Ministry. They do not
5.00pP.m.

care even to attend the Indian Labour Organisation. You must come and sit there. As a result of the
casual approach, the Labour Ministry, the Indian Labour Conference, and the Standing Committee
have been converted into a debating society. There are 35 Tripartite Committees under the Ministry
of Labour but a majority of them have not held their meeting during the year 2007. This made a
mockery of the tripartite consultations. The NCMP promises to consult labour and trade unions
on all the major issues but inpractice the Government has given up proper consultation in its
true spirit.

Sir, every one is aware of the high prices of the essential commodities in the country but this is
not reflected in the Consumer Price Index prepared by the Labour Bureau under the Ministry of
Labour. All the Central Trade Unions unanimously opposed the introduction of the new index series
with 2001 as the base year. This series is fraudulent and several manipulations are taking place
to keep the index down and workers are defrauded of their legitimate Dearness Allowance to the
tune of thousands of crores of rupees every month due to this Index fraud. The demand of the
Indian Trade Unions to appoint an index Review Committee like a tripartite committee was set up
in 1978 to go into the entire question of complication of index is not being accepted by the
Government.

Sir, | want to know from the Labour Ministry as to why the legitimate demands of the trade unions are
not being considered by the Government. A Constitutional Committee, which is not on the lines of
1978 Committee, does not serve the purpose at all.

The sickness of the industry is increasing all over the country but the Labour Ministry has not
found any mechanism to revive potentially volatile sick industries. A large number of people are
unemployed and this number is swelling every month but the Ministry, which is having employment
portfolio, has practically no role to play in employment generation. Regarding child labour, | would
submit that the allocation of money is very small and even that is not spent properly. For example,
Kerala is having the lowest number of child labour. Why? It is because nobody wants his or her child
to be a child labour. Everybody wants to see that his son or daughter is educated and employed
elsewhere. But the point is what is happening. More than 50 per cent of the unorganised workers
are drawing Rs. 20 daily as wage as stated by the Arjun Sengupta Commission. That is way the
children are working as child labourer. In Kerala, the minimum wage is the highest in India. So, the
number of children who are working as child labourers is very small. Secondly, in Tamil Nadu two
days back, it was stated in the Assembly that dropout rate has come down due to supply of eggs
for the Mid-day Meal Scheme. They have given the statistics. In 2002-03, the dropout rate at primary
school level was 12 per cent. In 2006-07, the dropout rate came down to 2 per cent. Sir, 72 lakh
children got the benefit. The dropout rate has come down because of the correct policies and
approach of the DMK Government in Tamil Nadu. So, | would request the Central Government to
give money to every State to protect children from the clutches of child labour. Sir, many State
Governments do not have revenue like Tamil Nadu. So, the Central Government has to provide
funds to them.

Finally, |, therefore, urge upon the hon. Labour Minister to review the labour policy of the UFA
Government during the last four years and take expeditious steps to adhere to the NCMP and
implement all the assurances given in the NCMP. The labour policy of the
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Government is antagonizing the working-class and the toiling people who are going against
the policies of the Government. If this policy continues, the Government will have to face
serious consequences in the forthcoming elections. The hon. Labour Minister will do well if
he realizes the gravity of the situation and take firm steps to ensure implementation of the
commitments made in the NCMP. Thank you.
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<Ry, I Pe1 11 © 1 ST Ryt faffdr a1 721 anfey, d il aRE A Sa=a1ue o) b, U1 81
ITD! I o1 M ARy, 59 b GaSl | AoIgel el (el a1y, dfet Bl 1T fh TR Aoigyl
ITD! el A1fey fTa9 I 3709 ! IRIRG 3R AFRA® DIV | d8d) 91 G, I a1 b
PR b, AP IS ITdl-9d UG fogdy 39 <% & SUIN ARMRS a9 G| IqH HHT DI T8 ©
3T ST P HEITDTA H STd <2 P #HHb RS B4 6, Al REIWE & d18 T8 1S H, S 3
ST ST B bl T a=eT 81 b ST Wieliu 8, SHB! MRS iR AP ITd Y I 98 W
Hh| TE AR WAL H B8l AT 81 <ifdh 81 97 8T 87 89 < I8 © 1% 3T 270 BUYY HEM UR ,400
BYY FEM TR AT 600 BYY FEH R $4 < B B fETET SiigT a¥R FR &l gl Igl 78,
SURHIEIE Heled, § AH] TRV BRI AT b FETCHT el ST <1 519 Siel ATd Yo fhar o1 a
I AU S84 TRARTT B! U Fug) ford) off, 9 o o S8l IR OR 3IRIY o Ry 13T
o7 3R I8I HeT o1 fh 3 <97 &1 51 TG ATEH! & 3R IHS! I SIS 8, 31T ST J-IATg T &,
T8 T TG JATSH BT SHSH! I 5000 0T AfYH &1 T8I+ Dl AT b STYH! AMHS 78 81 Bl
2 5 59 <9 &1 Sl TRIG 11T &, SR 5000 IO SATET AT 307 FUR W PR I3 2, MY TS of
T 1 31T AT BT &2 39 A T Bl RIS B €1 Fel AT ST A1 U TR Al 270 BUY HE A1 3R
ESKAL GO
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SIS &1 FTE1| 9 FHY I8 AT ST AT fob ATerRor el iR o et & sHa1 & §19 § 5000
TUTT, 7000 YOI BT Beh 2T, <ifeh AT Geb ARG [T BT Bb &, S& AT 0T Pl b & JT QT ARG 0T
BT Heh &, T8 AT Tel o TIIT 7T 81 399 <3 H U 3 U Qi) Snfeai ekt € o+ al-41, Sg-S¢ 9l
PRI TUY @I Bl 21 IR ST H Ta-38Td # 27l B o de F oy w9k 3R gl 9 9,
JMMSTdh el S TRE Bl JATeATeT e # 89 S &l o 2, #3f < 2, ¥z #3)) o 2, gootfio S 2,
THOTSIOT0 ST & 3iR ST 2T Il 81 31T IE Bleld &1 7S &

H 59 e ¥ R (A SR 918 b AAem &1 89 Al Bl R A 37eds BT A8 3R ATSR]
P a8 I T ARPR T 8, YDl AT B8 4 ApMd ol & qd ANl + WG BT AqS T Bl 8,
HIGET BT AT P, AT F T DI ITHT GgaT Bl M BAT g1 § A9HT I 918 g, &
e T ¥ AR i 3reeT 8, SUd SIRY [Jege W & 6 ART < Ud GHAER] <21 81T,
FHATEATET S BTN el T & b ATl UR qToiIs vl a1 Fgicidl &1 81, aich 91l B
R 3R fd wree 81T, I8 doul SRR facd fiRded # & 718 ) wfdems My fFdere a@i o1
SR BT Hqd RIgT=T S 8T X157 Bl 1221 <A1 € &6 98 B 991 99Y $9 dedi Bl AR] HRAT
YT BRI AT | WIfp 81 HITET 8, I8 T SRR e 2, 9gd AR AT T 59 3R TYPT &1
3R A& BT & AP (6T 81 5 I8 He1 aT8d] § (P I8 Sl HE 4§ Beb &, ATHE H SR g,
I8 WIS B, T8 TS H -1 UG $H I8T 2, THo1 4 &1 UaT1 o I81 21 19 <Ry {3 <21 &7 faar
81 Y81 &1 37IavT 3R GDP 93 V&l &, olfhs] <% B BTod 1 87 ol oWl © b 39 <27 4 Sl
JFTERAT I JE| ©, I8 FAAART AP 8, I8 ATHTRAT FHIST Pl UTY Pl 3R bl 8] 51 AT
81 2 T gAR gt ol wael § Aa B WAHR JIURTE AT 14T 7, 37751 a8 A ot ge & ¥ Il
YCTIR Bl R BT 8, T8 A Pl ST6Rd el | 89 AN UR , g&+ &b S| iR I77ell o ¢ [ 54
A b G, AT Yo $ AU IR o &, 39 IRE Bl G AWIARI A TS 81 Al 39 IRE B
3FefegaRel &9 e R% 8, T IR &1 91aT {1 §1 3751 IR &1 g4 39 <91 &l W1 &1 Bl

TEIGY, TA IREGERI # YT b agi R+ § g9R i1 e O91d 8, <18t #1819 40 &3l SomR vaan
2, I TRR BT GR&T & oY ST AT ST HRIAT AT AT, I8 ST -HIHR & HIeA-d1oTR H e 8T
ol 981 I SI9Td B TTg &1 Wel oY, S BT FhTerde, SR g W ST 1411 319 918y gt
YCTAR BT THT ST 81, T MY B <2 BT 997 b 872

87 3] 9 YW 7 I PeT & [P Sl 7GR &, ITd] a1 R AGAINAP ST T8l Gl M5, A d
ORIR I3 & oY AR BT 3R d TaAerdTe & RIT WR SIGI, H I8 7 § b I8l U= 199 g1
dhadR © b siR1fed a1 & IRY IHd! geieT el S Ahdl &, offdh Ud W1 RN 89 AR
ISTHR T T | U8 U fATrd faSamr & o 11 3rof7 A Ja &1 Rurc # &1 gap 51 forean T © o gei
78 BIAE] W HH AT 20 BUY H oK PR I2 2, <lfhd 59 <3 H AXPR Sl AIC BII IET 8, T AIC 100 YT
3R S HUR P 2| BT 0Bl AIE, 100 BT R IHY HUR & BY I &1 37 4id $UY &I e,
9 B9 BT AIC, 1 ¥UY BT AIC, T BUY P AIC ISR ¥ @S T8I <l 51 AT ST 270 BUY HHT
AT AGR &, SP (oY ISR H AIC TP SUA T8l 5, 39 ARE P IISl 89 IAT 78 &

ST BRI 59 e A I8 MU &, 574 H3l ofl I8T 90 8, 89 S BBl 18 & (b HH I B d 9l
59 P 1 ST 38 &, 89 I8 61 B8 I8 © 15 Il ATHUdIa] AN $E I8 8, Sl GHISEIR] Al $8 I8
g T AIGR ™ b AN PE W2 8, S7d el W g5V, 89 I Ryt a1 =1 X1 b <dfagr i
% T 2, Sl Directive Principles 3! faer-frder 3 2 € f AoigRl o 39 <91 & w1 RAfa gt
1Y, HH A HH I7d IJHel I 3T T918Y AR AXHR IR I Sl 3RIT &7 8T & fh TRBR 7
HOIGR] & &l I a1 B &A1 7, 98 Corporate Sector & f&d B o V&1 T, 9 AR A HF H HH
3T S BI5VI B9 $H WRPR A T8 STRax D1 ATedl b AXBIR BT ASGRI & Tl Sl ToIRAT &, SHH 98
TR T ST
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3l TRTS ATEd 7 FET [F HH F B AR Bl A8 & ol e fAfRex &1 gof
&, S9! upgrade HRP DlaC MRS BT TSI PY, I& AT A 8H WRBR A HA| 3T
el 59 49 UR dlel 1 FAR (AT, 39D [T AUhT g=gare|

SHRI N.R. GOVINDARAJAR (Tamil Nadu): *I thank the Chair for giving me an opportunity to speak
in this august House on the performance of the Ministry of Labour and Employment. | would like
to put forth my views on behalf of All India Anna Dravida Munnetra Kazhagam.

Sir, if you would ask me whether this Ministry has done anything worthwhile to benefit the
people, my answer would be a big "No". No plan has been evolved properly to benefit the
working class. | am pained to point out that unemployment problem has increased manifold
in the last ten years and job opportunities have not been created. In computer technology we
have made new strides. But enough of job opportunities have not been created. Barring
Information Technology other sectors have-not given rise to increase in job opportunities.
There is a law of the land that prohibits the exploitation called child labour. Children under 14
are not supposed to be engaged to work in factory units, industrial units, mines and other
work places. But what prevails is to the contrary.

We legsilated as early as in 1986 an Act abolishing child labour preventing children below
14 from being employed in work places. But there are lacunae in the implementation of that
Act which remains merely on paper. National Sample Survey conducted in the year 2001
mentions that about 1 crore and 20 lakh children are found in the shackles of child labour.
How sordid is that? There is a law in place but children are still exploited in work places.

Children must not get affected mentally and physically. They must not be exploited for
socio-economic reasons. The children must not be deprived of their childhood and robbed of
their rights. We must bear in mind that we would be harming a set of future generation if we
harm the interests of our children rendered as child labour. National Child Welfare Schemes are
there in place for the past 20 years under the aegis of the Ministry of Labour and
Employment. There can not be any shameful thing other than the condition that there are 1
crore and 20 lakh children left in the lurch as child labour. It is also a matter of shame that just
4 lakh children have benefited out of the Welfare Scheme aimed at them. In the task force
report for the Eleventh Five Year Plan it was recommended that child labour must be
identified and provided with educational facilities. Unfortunately the Union Government has not
accepted that recommendation. Under 21(A) of the Child Labour Prohibition Act, it is
incumbent on the part of the State Government to ensure that no child under 14 years of age
is engaged as child labour and it is also the responsibility of the State Government to provide
educational facilities to those children. Under Article 204 of our Constitution, State must
ensure that children must not be employed in hazarduous industries. But still the number of
child labour in such units are on the increase. It is a disheartening fact that such children are
taken to such hazarduous units by their own parents. This Government and this Ministry
has not arrested this trend. A survey report says that about 65,700 children are engaged in
cotton cultivation in Tamil Nadu and they are under paid. Hazarduous match industries and
fire-works manufacturing units in Sivakasi in Tamil Nadu are still engaging children and pay
them meagre wages. We do not have any information about any action on the part of the
Union Government to liberate and rehabilitate the children employed as child labour in
Sivakasi.

English version of the Tamil Speech.
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In thirteen districts in Tamil Nadu this Child Labour (Prevention) Act is in force. It must be
enforced in all the districts. | would like to appeal to this House to impress upon the
Government the need to help save children and their childhood. Funds allocated to implement
this is inadequate. | also urge upon the Union Ministry of Labour to monitor the enforcing
and implementation of this in Tamil Nadu.

Human Rights Commission has stated that there are about four crore people live a bonded
labour. The survey report also says that about one crore and fifty lakhs of children lead their
lives as bonded labour. | urge upon the Ministry to furnish details about the action taken in
this regard to restore and rehabilitate the children who are toiling as bonded labour. In all the
29 districts in which this Act is in force, Government must come forward to extend all possible
assistance to children to get education and rehabilitation.

Let me come to Contract Labour. Their conditions are much to be desired. We proudly
claim unashamedly that we have achieved 9% growth rate when the contract labour are
getting a raw deal. Poor salary and absence of social security threaten their future and they
live below poverty line. Not only the Centre, the State Government has also increased the
number of contract labour. It is painful to note that the number of contract labour has
increased in Tamil Nadu to the tune of about 6.52%.

There is an uneven growth. The rich and poor divide is widening. On the one side we have
computer professionals earning in lakhs but on the other side we have unskilled labour left
in the lurch with meagre wages. Right to work must be made a fundamental right. In the
absence of it the Union Government brought about National Rural Employment Guarantee
Act. We were happy about it for a while. But the CAG report says that the job guarantee
scheme is a failure as there is no proper implementation.

This scheme was introduced in 330 districts with an allocation of Rs. 1200 crores which
can get only eighteen days of work per individual. 40,587 children in Uttar Pradesh had
applied to be the beneficiaries under this scheme. But all of them could not get the benefit
and proper records are not maintained. Auditing officials have stated that they do not get
any detail about the spending in Tamil Nadu.

| urge upon the Union Minister to provide details about the fund allocation to Tamil Nadu for
the National Rural Employment Guarantee Scheme and the auditors' reports about the
way in which they have been spent along with details about any possible diversion of funds
in the last two years.

About 70% of our population are in the unorganized sector. They get less than Rs. 20 per
day. | would like to draw the attention of this House to their plight as they live below poverty
line. Only 23% of the labour class are in position to buy essential goods. The remaining 77%
of the labour class are left to fend for themselves. Only 2% of bank loans go to these people
in the unorganized sector. A separate fund for the welfare of the workers in the unorganized
sector must be set up. In 1993-94 the unemployment rate was 6.1% and it had increased to
8.3% in 2003-04. What was 9.5% then in the agricultural sector had increased to 15.3%.

SHRI TIRUCHI SHIVA (Tamil Nadu): May | know which statistics you are quoting?
SHR1N.R.GOVINDARAJAR: | shall provide them to you.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Your Party's time is over. (Time-bell)



216 Government [RAJYA SABHA] Bill

The time allotted to your Party is over.
SHRI N.R. GOVINDARAJAR: | shall take only one minute.

Sir, People in the lower ladder and the middle class people have been greatly
affected. They Government are claiming that job opportunities would incerase in the wake of
economic liberalization, increased foreign Direct Investment and the creation of Special
Economic Zones. But the poor remain poor and the rich and poor divide is widening. A
private steel . mill could increase its production five fold that is 500% in fourteen years.
Recently | read about this. Can it be an achievement? But in the fourteen years more
than fifty per cent of the employee-workers were hugely exploited. | would like to sound a
word of caution that it would be dangerous to increase Foreign Direct Investment and
Special Economic Zones.

This Government must contemplate about the good measures that were brought
about by our Puratchi Thalaivi Amma when she was Chief Minister of Tamil Nadu..She
brought about a social security measure to help the workers in the rural areas. Unlike
many other States including States ruled by the communists the transport workers
were not getting pensionary benefits. It was only our leader Puratphi Thalaivi Amma who
extended pensionary benefit to transport workers in whole of India. Contract workers
must be regularized as it was done by our leader. Minimum wages must be fixed to
extend benefit to the workers in the unorganized sector. Impressing upon the Union
Government to emulate our leader in introducing and implementing welfare measures
for the working class, let me conclude. Thank You.

SHRI TIRUCHI SHIVA (Tamil Nadu): May | know which statistics you are quoting?
SHRI N.R. GOVINDARAJAR: | shall provide them to you.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Your Party's time is over. (Time-bell)
The time allotted to your Party is over.

SHRI N.R. GOVINDARAJAR: | shall take only one minute, Sir.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): There are six more speakers. Even if
each one takes five minutes, it will be six o'clock. Try to be brief. That is my request.

Y e 3TTSTIE (TR US): ¥IAIE HE IS Y, Heled, Had Ugel § 51 AT &b BT B faaxor =1
TET E 5 IS F1 1 3R 1R B1 51 AT BT B IR TR IR ASHIR, TG 3R GRAGRI
F AR1eT & faem g1 =g & IR 5™ Harerdl 7 Aif ko 31§ 1 99 sieifie W4y,
D] iR vaudl & 4§ wed, e faarel &1 Fuer, 75l &R &1 gk, FHa R
GREM Bl 3=y MRl bl A, Afeen siffiel @l Jar, ara sfdi &1 gith fam, 5™ dear
AT, YReT NS BT FaRor &1 21 fhg 5™ #3109 & $© BT B Igd BT Aredl gl
PITIR A3 P [T T FIR SUY ATIed U-[eT 9= X1 T & I 98 81 A © | 319 HATI DI
W& B B RIS # A wRgfel o1 A 8 b 324 qg7b) gia 89K fobarm wi1q 1 gafery A w501
ST W P 6 §9 W IhIel H&H IS DI BIRIRT | A1 T A1 ATJcd ATBIRI, ST I 3 90
e B, 98 Wt 9 21 39 91N 180 T, areifd ¢ &M faram STYI payment of Gratuity Act & T&d
FHATRAT BT G BT A1 G AT (2T BT R 2, $H BCTHR TR TSI IR FH1E 99 A A1
Py ST @ Sxd & 31X gratuity &1 WY 3R 9T &1 SR &1 A1 & 912 1] BRI & forg
Fyfeea, STraT JIeT 3R AHITH YRET 9ga 81 K-SR 81 9 Sl B Bl SIoxd & | Aol
BUR ¥UY BT RPN FEIAT A 1 41! BRI Bl AR &1 1 8T &, I8 W) i 51 59 91
TG DI TR &l ABIGY, WRHR b U 41! ASIGR] Bl Gl W& BT B Aibsl To! ol 39 Aae H
HET AT ¥ 3 YT PR 7] G [T S Bl SRR 51 A1 B A1 Y27 A1 A 95 A 6
S 41 93T B SR 8 31 ARE
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H IS I H HST 3R ST AOIGRI H 4 ST AoIgRl Bl (RART Fad SITRT S B 3iR

ST AT P MRS B 94 U A SATRT 2| fhefil Sepb! U1 AT &, S 81 SAD! gaul I
SITE] 21 Sty # HA #eIed ¥ e $HRAT AT8dl § b < WK UR I A1 YRET AATTDHIR
IS T T & 3R I8 WR W AHINS GRETT ATBDR IS a1 7 81 F A11g w41 St 4
ST AT8 e g (b 91 $O AR 41 I drel Bl fAQ 77 87 3R PR AR Afh YaT 781 B 1Y
2 A1 hact HlTe o BT I T 87 Ay H M a8 &= arean g & Sl sty arntore
GRETT FATBHR dS 2, STH W * ATEDHR' BCIHY el I AHTTEH GRET a1 3IR I TR TR
AT GRET IS I1IT ST 3R IHD! AYHR MR Afh U™ &l S1¢ difcs d 9=t erfeval ol
SR HP IRAST &5 P AGIGRI Bl T4 GEAT BT I B T | $HD TR AAT(ST & B
BRI BT TSI {HAT SY, I§ A I &1 AT sl ARPR §RT ¥ A1 ST BRI &b
HeToT P forg I AN ATSTTT S1E TE 7, S 1aTe, gedi o forg Rienm |de aog, sari &
PIT BT ST, AT AT, JgT5M, YT & oY fare &1 JIorT iR ST IRE 4 =i e
P FHARI P [TY 15T ARBRI b gRT W FHI-FHY IR B0 HIeTy AT dTs s 1 S dfae
ffe, FraTo, afi wraT ofR smar, 9= & forg Rier deieh AS1Y, HHARI & BRI BT I,
I Feraar, Jgrs™ iR IR & faars & forgl offes <1 3@ # A== w41 Sff, 3 9
FHATIBRT AISHIG TSI H © 3R FIeR § HH 81 TAfg § IR a7 H% 6 59 riwy 4
form g, 1fes SrAvfSd &3 & HoTgRl ®I BrIaT el bl SRS &3 & HOIgR] Bl =T 20 3 25
iRrd 2, ST Srggfed S SR SIgYgferd ST @1 6wl 8, ! 8Tald il H1h! T3 8 31K 3
< | QT el & SJeH SATET & HRUI G- BT b Tl BRd § AR SR H 13 ATel &
IR, Yot &) UeRaT & fFTR iR Te®d! & fFIR 94 8, ST&i I 1u 5/ &1 fam fondt Wt wia &
S & foTQ AR BIT 81 H A H3A S | ST ATe § b s iR ISR HATeg e ae 3
FIT B BT 87 H AFR A3 S @ (9gT S& [ 5/ H3ed §IR1 Q9 Sl 61 |aeTor aR1g1 8
I Y BTeTd TRMRT 4 Al SATeT @RI €1 7T &, $feTy $a! a1 G2l YR 1S9l Y| A
HAY Sft, et AR il 7Eft 81 8 ¥ <if 31 W & A1 SEe U e € O oot S H a1 R &
BT 8, HAOIGR X1 81 X281 B, IE e FIdToiTa a1 2 3R $0% AT Hedl of §14 81 YT 81 #3Terd
1 39 3R &I S P ST6R B

IqFHTEIE (FON0I0 HRAT) : 37d FHG DI

S} T JATSITE s AT H3T S, S0 b HOIGR AU 379 G YT & WY H q8] PIb <3 P
FART 01 BRAT & SAY 98 ARG BT (AT 3R WRa BT 4R (I HBT S 21 oAb W &
A1 HEAT TS 81 8 a1 PR P g1 Al IR BT WY I8 3R WRa BT 41 37 ot gl 2,
dH T, B B 31d: 59 3R SR AT & A1-1 &H AR ART BT 1D o 941 & [d I
fedl & fawr 3 = €1 721 fpan Sy, fcep Sa1 <, B9 <21 B IR W @R far S|

Iq[HTEIE (F0T0ST0 PRIT): 3d AT BHIFY|

7} T TS : FATTeb TR AT PIg STea] G MY A1 YET ST Bl a1 dTell 81 el a0 BT
AT Tl TR MY R G2g 7T W HeAT0T BRI 3R T2 BT A HT07 BT 3 4, H T Arg
D1 UfRD AT §Y TH BRAT E:
“HSTGRT T g # & IS SfT,
B T A1 &, TAT-a |
CREIC]

SHRI RAMA CHANDRA KHUNTIA (Orissa): Sir, on behalf of the Congress Party, I support the
Demands for Grants of the Ministry of Labour, ) Tt Al T S 9 %, AR
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A= D1 activities, performance and Labour Minister's performance P IR | 99 A DY
1T & 1T &9 | 98Hd 8 f hon.Labour Minister is working very effectively to protect
the labourers in the country. Sir, there is some mention here about the NDA Government and
the UPA Government. Some people said that the building and construction workers'
legislation came at the time of Deva Gowda Government, which is not correct. It came in the
form of an Ordinance which was promulgated in the year 1995 on 3rd December. Ultimately, the
Bill was passed in 1996 and rules were framed and laid in Parliament in 1997. That is the fact
which | want to mention here. Not only this, | would also like to put on record that most of the
legislations relating to labour, whatever is the figure, 147 or 148, have been enacted during
the regime of Congress Government. There have been many Governments; there have been
many Prime Ministers. | do not want to name anybody but there is not a single legislation for the
protection of the workers in the country, which they can claim to have enacted when they were
in power. Sir, when the NDA was there, reforms have been there; when the UPA is here, reforms
are also here but the only difference between the NDA and the UPA is that the NDA tried to
amend the Labour Laws, the Industrial Disputes Act, the Contract Labour Act, but could not
do so. On the other hand, till today, the UPA Government has protected the labour class and
has not done anything that has proved to be detrimental to the interests of the workers.

Sir, if we take the example of the Bonus Act, it was amended during the tenure of Prime
Minister Narasimha Rao in the Congress Government, and, the base level was raised from
1600 to 2500. Now, again, the Bonus Act is amended when Shri Oscar Fernandes is the
Labour Minister and Shri Manmohan Singh is the Prime Minister. Not only that, when the
Bonus Act was amended at the time of Narasimha Rao Government, it was implemented with
retrospective effect. It was a historic decision.

Sir, coming to the interest rate on Provident Fund, an issue mentioned by Panyiji, who is
not here now, | would like to say that he has forgotten that when the NDA Government was
there, they could not take a decision on it. They are trying to make it eight per cent. Under the
UPA Government, interest rate during the years 2003-04,2004-05 was 9.5 per cent. Now, h is
8.5 per cent. Although the interest rate has come down, on behalf of the union, we are trying
to do our best in this direction and the matter is under consideration of the Government. That
is the difference between the NDA and UPA.

Sir, now | come to other important issues that have been mentioned by Mr. Raja and
Mr. Sanjeeva Reddy. | do not want to repeat these points but | would like to mention about
the policy with regard to the contract labour working in the Central/State Government or its
Corporation. Sir, the number of these workers is very high. Sir, many people demand that
the contract labour should get equal wage and that the contract labour should be
regularized. But, Sir, for the information of the House, | would like to mention that in this
regard, the Hon'ble Supreme Court has given decisions in Airports Authority case of Bombay
and Electricity case of Gujarat, wherein it said that the contract labour should be regularized,
and, the contract labour was regularized. But, now, again the Hon'ble Supreme Court gave
a decision that the contract labour, even though they had worked, could not be regularized.
There has been another ruling wherein the Hon'ble Court remarked, even though they have
been doing the same work, they cannot claim the same wages as they have not been recruited
under the same procedure of recruitment.

My submission to the hon. Minister—| am not saying anything against the Court—is to
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take a decision for those workers who have been working for so long, may be, for the last
twenty, thirty or forty years. Do you want those ordinary, contract workers to die as ordinary
contract workers? Sir, if any contract worker has been appointed in the Central or State
Government or public sectors, that is not the mistake of that worker, that is the mistake of the
respective Government. We should rectify this mistake by trying to regularize and absorb
those workers who have worked for 10-15 years in their respective jobs. You give them
training, upgrade their skills and then absorb them in respective posts. So, my question to
the Minister is: In order to give them equal wages and regularize them, would the Government
consider bringing out a special legislation to give them benefits in view of the Supreme
Court's judgment.

Sir, another decision is there. The Supreme Court, in one case, says that the appropriate
Government is the administrative department. That has also created complication because
the Central Government does not have the infrastructure to implement all the actual rules. It
is only the State Governments which are implementing the rules and Acts in the respective
States. So, when you say the administrative department is the appropriate Government, then,
in case of the Industrial disputes Act or the Central Contract Labour Act, it automatically
requires authorization of the Central Government to take up this matter. So, | think, it is also
needed and the Indian Labour Conference and the Standing Committee also earlier
recommended to amend this Act and say that the appropriate Government means the State
Government or the Central Government and not the administrative Government.

Sir, in this case, | want to mention one more thing also. The Government has constituted
a new Wage Board for the working journalist and other non-journalist newspaper employees. A
committee has been constituted. | do not know some people say that members have not
been nominated and the time-frame is 3 years. Why is it so? | think, the hon. Minister can
give some information about the Wage Board of the journalists. | would like to know whether the
Government is also trying to develop a machinery for the finalization of the electronic media
journalists who are working there.

The next point is, there are journalists all over the country. We know that the journalists in
the country are in millions, having identity cards, but no minimum wages. There are no
minimum wages in the regional newspapers. There are also journalists who are given identity
cards and asked to do their work. That is the fourth pillar of this country whom we believe in
and to whom we are giving the facilities. Are we giving facilities to the newspaper owner or to
the journalist? So, if the journalist is not getting the minimum wages, how can he function? It is
also required to see that all the journalists who are working around the country, they should
get not only the identity cards, but they should also get the minimum wages, at least, in the
regional language newspapers. Aslo, | do not find many people really giving the Wage Board
which has been awarded.

Sir, one thing has been mentioned, and, | think, this was also the commitment about the
special legislation for the sexual harassment at work place. In view of the Supreme Court
order also, there should be a committee in every office. But, this has not been done. It has
been exposed in case of Orissa. The* of the House and the Minister is also alleged to be
involved and they have also resigned ...(Interruptions)

SHRIRUDRANARAYAN PANYThe Matter is subjudice....(Interruptions)...

Expunged as ordered by the Chair.
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SHRI RAMA CHANDRA KHUNTIA: Yes, it has been done....(Interruptions)... It ha;
been done ...(Interruptions)... Allegation is there. ...(Interruptions)...
) BEARTIV TIT: TR, I8 AT A1 B ... (JAG).... I I8 & e ... (e
)... AR, TE TSI A URT B ... (FAGF).......

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Please ...(Interruptions)... Please, si down.
...(Interruptions)... the word* is expunged. ...(Interruptions)...

SHRI RAMA CHANDRA KHUNTIA: | have not taken anybody's name. All | saic
...(Interruptions)...

THE VICE- CHAIRMAN (PROF. P.J. KURIEN): No, no. You continue. | expunged the(
word*. That is all.

SHRI RAMA CHANDRA KHUNTIA: Okay, Sir. So, | think, it is also required that a Bill or sexual
harassment should be brought. The Labour Department should consider bringing forward a
Bill on sexual harassment at work place. It is definitely required in view of the repeated
incidents occurring at various places.

Then, Sir, about th: Sixth Pay Commission Report, as we all know, there are dissenting
views from various sections of people, from the Defence people, Police Personnel and fron
the Government officsrs and employees. They say that they are not given their dues anc
there is a long gap between the minimum paid workers and the highest paid workers. Excepting
the Cabinet Secretary, Secretary and Joint Secretary, other Civil Servants have been neglected

So, whether the Government will consider this through various Departments and ir
consultation with the Central Government associations and unions. They will also try tc
revise while the Government is also taking a final decision on this. (Time-bell) with these
words, | once age thank you for giving me time and support the Labour Department debate

DR. GYAN PRAKASH PILANIA (Rajasthan): Sir, the saying goes like this. The way tc hell
is paved with best intentions. | have no doubt regarding the intentions of the hon Minister;
a well-inten:ioned man; a very competent man; a very considerate man; a verj sensitive
man; and a very nobal person. And the Ministry, which he is heading, is also on which is
wedded to th: welfare and well-being of the labourer. In the Annual Report of the Ministry, it
has been stated that it is one of the oldest and important Ministries of the Government of
India. | agree with it. The main responsibility of the Ministry is to protect and safeguard the
interest!; of workers in general and those who constitute the poor, deprivec and
disadvantage sections of the society, in particular—there could not be a more laudable
objective—with due regard to creating a healthy work environment and to provide security

security to the labour force.
Further, in elaboration, it has been mentioned that even the National Common Minimun
Programme has its commitment to enhancement of welfare and well-being of farmers

farm labour and workers, gS[X, W%%ﬁﬁaﬁ-@wzﬁ, WWT’T&TI ST BT
Fgd gaTol [T, I8 competent STFCR AT 3R HIA B TS | T8

2 T &< e olaR & et § qTeid 21 T fashionable &1 7T & & labour welfare @Y d1c
PRI, FIfh IE I1d &1 BT, AN BIg G a1, Afh B -H1 | T91 <R B fpar
P g8ga] DI a1 DRI, Rifep ofaR Ydex

*Expunged as ordered by the Chair.
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# fHam Aaex Wt Us 9gd g1 HaeR 21 60,000 BRIS BT Hot AT A BRI, oifp R
QIR BT ATd 7 ¥, IE U tregedy & | AIAR, ATl R H 17,000 farmers GEpen
B B, suicide PRI B, 5 HE WK H ST8l DI &4 QI e 7, Gl I bad &
3R B 3N € # U fhar 7l g1 fags &1 S 991 Werel Udof 141, SHG a1 Hl IdR
g RIcIRIeT Ter R8T 3R STd STd A 39 60,000 BRIR ATH BT SIS[ET AT BIATAT AT FIOMHA
T announcement BT 2, T4 ¥ §9 15 ARIE T A& H 150 Sfh MHST PR b &l I8
partisan A el 81 fHAM <la=R &7 Well B9 9 3R, B ld=R &1 Well &1 A1 I8
non-partisan %,ensuring welfare of labour as well as employment of labour. ST A ST
21393 employment t firel 3R SA®T welfare T 811 It is above party politics. There is
no doubt that there should be serious consideration. oifh sw{ SIKSINIIS] %, qg Jg ?,
which is more important, corporation welfare of labour welfare ? Both are important. But

more important is labour , because if labour is not alive, there cannot be a corporate culture.
AR, WaRR 8 B, Sil 379 991 51 SHS IR DI Yol 781 2, PIs capital el §, IHD
aRe™ B Sl AH & 981 IqD! Yol & 3R g8 ARIRD 5/ B <o ol gAY I 117
Fed T, FIfh 59 99 R 81 IBI ORI BIAT § Al 3R M &1 [9b, Al 98 TR
SITQT 3R gR-9R 68l ST 8, This is oftequated Sengupta's report b PO BT 9 PR
gfifes, $© B 13 YU URIEH, $B BI 15 SUY AT 3MR 3f1aR 3t b2 I 78% DI 20
Tud yfifes & sarer 1 el firet we1 71 39t g% foae &t 919 B, 39 dOR% & ANl &
]%I'Q ) 3R TR® & AT & ﬁﬂ’ W For every Government, | do not intend to apportion any
blame on anyone. But | wanted to create an anxiety in the minds of those who matter, and
those who govern that they should be pro-labour, and if preference is to be given , then it
should be labour welfare, instead of corporate welfare because , without labour welfare,
AR, S1H® I8 8, S MU T & 91 IR §ST! DI FoAdT &, Sl A & & o] IR
HAIS B WG PR PIACA [BTA &, AT (FBTeAd 21 51 HUST I 2, 9 @b & (1Y,
ST SISt 991 &, RR g & forg, it 6t /f7at & <TaR 9971 21 Heled, 31TST &7 & 7
?TS’§, the prime question that is staring at our face is, the Government particularly, because
they are ruling the country. and they are responsible.. I8 J& U Ig & % #1fe & a1y
I 9B AR $1iE B SHE TN BT 91fG S BT <M 2who will wipe out the tears
from the eyes of the labourers ? Firstly, we have to recognise that tears are there. He is
badly off. SHH BIg 2P Tl & fob ITH Sl 3 AAISeS R &, I8 93% &l SHD! &Tefd Sil
Igd B TR 21 e Al 984 (5 B 8, SSRedd ofar, Tiheard oldy, 8199 fafest
ST ¥ ol &1 gTerd Y ST T2l © IR R+ SareT feutgss ¥a= 2 labour belonging to

the Scheduled Castes, labour belonging to the Scheduled Tribes, labour belonging to the OBC,
labour belonging to woman, who virtually is an outcaste in many ways, and labour belonging to child,
they are all badly off. We have just to look into it, and we have to face the truth, and | think, Sir, we all will
realise that there is something wrong somewhere which needs to be corrected. What are the steps
to be taken? This is to be ' looked into by those who are at the helm of affairs. Skilled labour is
there, unskilled labour is there, semi-skilled labour is there. The effort should be that unskilled labour
becomes semi-skilled through training, semi-skilled becomes skilled through training. That process
has to be done. That is conspicuous by its absence. One more factor to which | would like to draw the
attention of the House is this. Many points have been already beautifully spelt out, and a maiden
speech was also remarkable. For the first time, | have listened during the last so many years such an
eloquent and such a factual, statistics-oriented and logical maiden speech for which is pay my
salutation to Shri Rangarajan. Another maiden speech was also of a very good calibre. Anyhow, |
would like to draw the attention
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of the hon. Minister regarding diseases created by employment hazards-which have not
been talked over. Hence, | am talking of that. Those who work in the carpet industry, they
get asthama, it may be Badhoi or it may be Jaipur, or it may be any place. Those who work
in the beedi indsutry in South India, they get nicotine poison, those who work in the glass
industry at Ferozabad or elsewhere, little children, they get lead poisoning, those who
work in mica mines, they get their lungs totally filled up with mica dust, those who work in
hazardous fire crackers factory in Sivakasi or somewhere, which we enjoy on Diwali, they
burn their own houses by that, and they burn their fingers daily, those who work in brick
kilns and bajri ki khanc, they also suffer from one disease or the other. What | wanted to
draw attention was, the Labour Ministry should take care. It is already taking care, perhaps.
But more care is required to be taken of diseases which are outcome of direct employment.
Firstly, how to prevent them, and if they occur, then to cure them is their responsibility.
(Time Bell) | close, Sir, as you desire that way, and the time is also over. But | would like to say
that social security is very important for labout. First is right to employment, which we have not
granted so far. | will say all kudos for this UPA Government provided they grant two rights—
we will be with them right to employment, constitutional right, and right to strike to the labout. If
that happens, | think it will go in annuls in golden words. Sir, there is a need for social security
for labout, insurance, drinking water, food security, health security, education security,
maternity security, disability security, old-age security etc. | think, our hon. Minister is so well
read and so well oriented that he will take care of all of them, and | close it, Sir, by making out
one point, hough out of context, that an impression was created as if adverse reflection
was being made on the hon. Minister for Labour; it is not at all there. We all say he is one of
very competent, one of very able, one of very noble persons, and what we all wanted to
convey was, because of his ability, because of his erudition, because of his goodness, we
wished and prayed and wanted, let this New Year bring him an elevation and let him be the
Cabinet Minister so that the Ministry gets proper recognition that labour empowerment is
very important! Otherwise, there was no disparagement. That is what | want to put on record.
Thank you very much, sir.

SHRI SANJAY RAUT: Sir, a number of times, this august House has discussed the
problems faced by the country's labour force, and the action being taken by the Government
to improve their lot. Today, | want to bring to the notice of the Government, through you, Sir,
some basic problems being faced by the labour, and the difficulties being faced in their
welfare.

Sir, the most important problem is the numerous labour laws passed by the Parliament
during the last six decades, which are being implemented by the State Governments. Sir, with
the opening up of our economy, during the last 15-18 years, new problems have cropped up,
which are not catered to by the present laws, leading to their exploitation. This has resulted
in exploitation of labour, especially woman workers. There is no Minimum Wages Act for this
sector, leading to the exploitation of workers.

However, this is one aspect of our labour laws. Some of the provisions of our existing
laws have become chaotic and these need to be reviewed. |, therefore suggest that the
Government should review all the labour laws, presently under force, and come out with a
minimum number of Acts, making them comprehensive to cover the situations which have
been thrown up by the liberalised economy.

Sir, a large number of women workers are employed in unorganised sectors. The
problems'faced by woman workers are very serious. Woman workers are not paid equal to
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their male counterparts, in spite of our constitutional mandate of 'equal pay for equal
work'. The woman workes face the problem of safety, and they are not treated with dignity
by their male colleagues or superiors.

Sir, multiplicity of laws has raised yet another problem also. A large portion of our
labour force is neo-literate or semi-literate, making it difficult for them to apprehend and
take benefits of these laws extended for them. To my mind, NGOs, here, can play a very
important role in making workers in unorganised sectors fully aware of the laws. In fact,
there is no effective protection available for the labour force working in unorganised
sectors. There are no laws available to protect them. "There is maximum exploitation in
this sector.

Sir, the exploitation of labour is not restricted to unorganised sectors alone, but it is
there in the organised sector also. Beedi manufacturing sector is one of the sectors in our
country which employs a sizeable number of workers in State like Maharashtra, Madhya
Pradesh, Andhra Pradesh, karnataka, Bihar, Jharkhand and Tamil Nadu. Due to their
occupation they are often exposed to T.B. and other chronic diseases. But no proper
medical facilities such as medical health centre are being made available to them for their
health care.

There is a Housing Scheme for beedi workers. The progress of the Scheme is very slow
and needs to be accelerated. Most of the workers are not aware of this Scheme and are
unable to take benefits because of their lack of awareness. Workers are unable to claim a
good number of benefits available to them under various schemes and labour laws. Now, |
suggest that the Government should take immediate steps to launch an awareness campaign.

Sir, there is a big problem of child labour, which the Government needs to pursue vigorously.
About 1.5 crore children have been identified in 58 hazardous areas. This is a problem
connected with the socio-economic conditions of the families. The main reason for child
labour in the country is poverty.

Sir, the Government is implementing a Scheme called "National Child Labour Project.” It is
being implemented in 300 districts. But its implementation leaves much to be desired. | would
like to draw the attention of this august House to the condition of child labour in the
metropolitan city of Mumbai. There are many cases of child labour and, unfortunately, most
of these children come from backward States.

Sir, Maharashtra is one of the most advanced States in industrial activity. The number of
workers employed in the organised sector in Maharashtra is, perhaps, the highest in the
country. However, thousands of industries, small and big, are now closed. In the last five
years, more then 15,000 small scale industries are closed and more then 84,000 industrial
workers are out of job. Similarly, during the same period more than 900 medium and big
industries are closed and more then 1,40,000 industrial workers have lost jobs in Maharashtra
State alone. The condition of these jobless workers is very precarious.

Sir, there are complaints that most of the industrial units are not depositing the legal share
of the workers towards the Provident Fund. It need to be looked into thoroughly. It should
now be ensured that the legal share of the workers is deposited by the employers in the
Provident Fund so that in time of need the workers could get their due share.
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Sir, a major area of concern is the enforcement of various laws relating to labour welfare.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Sanjayji, please conclude.

SHRI SANJAY RAUT: Sir, | would take one more minute only. Though this part is mainly the
concern of the State Governments, there is lack of efforts in the strict implementation of
these laws. There are Labour Tribunals, both Central and State, where a large number of
cases are pending for a number of years. Through you Sir, | request the Government to give
a serious thought to these problems which are affecting our labour sector.

Sir, with these words, | conclude and thank you.

Y ISR TraTe s SUAHIEde HEIed, H 9 A Ugel S0 ST A18d $I g=ydla o1 dradl §
i il A IS T8 TWR FaTal $I I8 T AR AR 1T b IS aAleX 7 9 b
EEICREEISNEA B IEISIEA NI

IS, ¥ 81 Vs I HE1 a1edl § [ 11T F1 Wfed 7oigr @l 81 § afcdd rfwfsd
HOIGRI & folg FHARIT 21 H8IGY, 39 Q9 H 99 9§ 98] G Higac odax & ©Y § PHIH B
qTel HIGRI B &1 d HOIGR Sl BoJ3le] ek &b wU § P[H B 8, SIP HUR EH TAdR
TCHT TE! B 3R 319 dl AST AOIGR Wil REMI § B I 2, 395 HIR W ToHdR
Al Xeal | b Sl SIS AIGR &, S BIRETI H B B &, Sl Hojeldl olaR P W
H B B 8, STD! AR Al TTUR 81 HEled, WRBR & 81 Al HI3Te lak b BY H HOIGR
BTH B 8 GIRYIC TR A H3Td ek & WU H BIH B 8, I7h $HUR I TIdR Al
& 21 SHd A1 &1 H I8 Hel Arsdl § b 3R Siiad 9 WIRT &1 317G, 3R I
& o fob B9 39T BHT IE &, ST § dTdf-d2dl B Uleld —9INd §, 99 dd S9d fad §
Fgfee 1 M MR TG BIS TIT B IR I | Sl § Faan g o rivfad 7orgyi & ar #
SRR Dl BT BIFT DTSY1 34 ST GT] T & b SRS AoTgRT & forg Sar Jiorn o
PI TS B, AP ST I8 BT [, B HNII, 79 Al JH491 A1 A BT

SUGHEIE WEIGY, § SITGT ISP dIR H Bl A8l §, S Hojeld oldR 8| Hoferdl olavd &
R H HIC B 7 SN Bl 21 AT I AT, T AT BoJarel dak F w4 H B
B & 3R Od d Bed & [P SHBT WS BRI, WIS 8] 8ld 3R B F I 8, 1 STH Bl
§cxg hd BT IS 319 199 ATe, T=d el S9 S8 B B & 918 | 3R ]
§eReY B BRAT TS, AR Y AN & A1 §exeg B BT TS, I§ U fafers qrar s
39 IR M 89 A BT faaR ox=1 91y |

15y, #§ I8 Wi He1 arg fF SREFI H S Al $T G 8, 981 S RGN &b ATfAd sl
2, I THIUS T HREM Bl §8 T < 8, IT IT6! 971 7w 3y o 4 ger < g1 fw s
HOIGR &, d ofaR BIC | I 8, AR J8f ofaR BT Sl SRR 8 I8 931 T8l 3 MR 981 Sl Bl
I &, I8 AT-ATd ¥R I HIC Wlell I8 21 37 A SAI1o1g S 4 BT heiell Teb ATel
BI1 8, STh] BRET & AT 7 fiebTel faaT €, O 99 U ATl H Seb] 20T &1 8, o
QI , P81 e ? 59 IR A Al FawAT B A1MRY b 3R BIS HRWT P AT HIGRI Bl
reTerd 8, 1 SHS IR H &I BIA 9, B BIYA 9 3R H9 TP R Pls H el 817
31T 59 TR ft 89! foaR AT TSI

HqEIed, § 8 W HE1 A {6 % U SifiFTgss Haex & HREM 8, S8l Sl AN S B
2 9P foru Mifase bhe &1 FavT 81 a1 Mfdse be ol 987 de el &, e it qiferd
Aiferd BT IR SFH e B 519 S AOIGR1 Bl (BT ST 2, 1 I Wfdee s &1
e &1 3 &1 fArera 81 59 IR H Al 741 B g9 =y f off gifdse bs arel A g,
R MAST s dHedT 7, ITH! 9d RTRRAT &1 THY MY, AT S8 14 T &I T 31T,
a EEEIHGIN SRE SKEd TR RKill IEEEI IR
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HEIS, VS I1d H I8 I He aredl g 1 T YeTd # 987 AR VIS 8, ] B $el gY a9
AT, YA AT BT Y & | 579 DIC 4 SHR S8 BT [ 89D URHATIC BR QITTY, BHBI FebITerg
H , AT PIC - BT & T8I , BH MYD! YRATIC BR <, Y] YRARE DR [T AT , 7R R Pl
BT VS GORT (SIS 81 71, T4 &a1 11 o 31mep! Y §evey B H_A1 811 3R $evey B
PR B AHY AIh A TIPS BT | I8 Al RIS 1 8 | 379} A1 FE - 98 36| a1
Fel ol fh &9 AR &1 i1 Sacric 2, Sl SREM $ AfeId &, SHI ATfeTd & 4&T § BIC &1 (oY
SRS , PIC BT STSTHC ST 8, TRIE1 B (7T $B B1F 81 BT | 89 AN BT ART AT —ST SHRI DI
HM T <, I8 ARPR e aTell T8l & |

TRIgY, ANl figwd ¥ gAR fal § i1 Jyagde gadasl § d8f oY SRy b o &
SRISHIR @M Bl 9 &1 81 S5 aR H Yo Bl a1 A8y, i AT PRI bl el 8,
S ST 3T SS YaeR 8, Sl 9 - IS R 8, Sl IS HePH © , AT WRBRI BM & [og q1ev
Y TRfeeHT e 8, I I81 T B! 18T , 0] TIeNE TaRTds] i 3R 37T a1V |
S 9 A1 B ST =AY P Sl -7 TR fefTrie Yl Re & , 7Y —-Y $REM Gl W& 6, 1Y
—9Q THEOTE G I8 ¥, STH QAT Yaaist I A1 S11Y 3R I &1 37 <AVl & B b eawe
Bl 1 ¥ AT e ST A1 b $7 AR a1l UR A9 SR A ST, Rifes dHRT U Ul
AT 8, Fa A9 <5l WH 81 A, IHR AR 51 F$h TR AT S 1 A9 ARBRT Aol , IR
AT , 9 GH B TGN B A1 A BT W 2 fF S IR AN, 3701 1 98 W1 Bl &,
A AN G [P IR AT A1 B Al T8 IS, AR B TSaS &l SIg|

safoy § ArEdn § [ daRI & 99w & IR 4, 3RIAgos IHRI B GHRIT & IR H A7 ST
PO I a1, 1M TR AT Pl M8 el Tb 3R I¢ SHAIHE BT Wh1d et A |

$1 Te] P WY F AU G FAG PRaAT § AR T GeT dlefl BT HipT {21, I9d forg
3ITIHT EIATS |

Igqureae (N0 90 K10 HRI): 37 <FTuTer a1 | T Sf, 99 A1 3BT uTet BT I A
e g1t 2, ifeh a1md e e 3 orueh a1 ST Y|

2} sfMTer @ (STe) SUMHIEds Heled, H+ Ueb yed A= #41 off & 71 7el |
BT o7 3R IqF §RT G9! $B TGN el | ugel Gradr o1 {6 @ReR 9gd 981 oM o & 3,
HIPI ISR < I8 &, TR G351 AT g [ iR oS uferds dae #, S7d Aidbel & 4R , 18
fAforae ST 1 S fretdT 2 3R Fot fremas e 3 S a8 -TRE & & dold &, d 441,09 fAferm
AT DT BT < & | SATY ARBR P AU RATT FATS BT oA H Sieb H &1 H g1 1Y IR,
AT H3T ST, G199 91 BT WS [ SfF § I8 Yo o ufeerds daex sfexc (™ | foha ARl &
Rea foran 121 2, @1 STHaRI 991 121 et 9ot | afe 89 ufeersd daex sfevefda 4 Rea & 96 &1
& T8l TG &, ITD] AT 81 Sl &, 1 I A1 g4 foar &1 fawyg &1 = #5 yu7 o1 b Ae!
TR BT A Ha AT B BR I3 &, aITp § QAT AT g 3R Y ARG H3AT A I 37U STRo”
G g 13 BH 579 219 31R ASHIR SR HATAT $ IR H a1 PR &, SHD] WRBIRHA &b aR H G B
&, AT <9 3 AT 91 AT 5/ PR RE 2, R A1 ISR A s gY [Ava €, ST&1 SIaR1 319 6a &l
SRR S| AT IPT FRIF0N HYI1, UAT 89RT el e © | fh], JoI I8 el 4 9gd Wa © [P M
B8 e 3T I8 AT T8 91 bl & b Fee! TerIel DA 1Al H fhe] AT B IR I ol R, H I8
S 9781, I8 AR (6 SHRT 1 810 &, AOIGR 8, SHP] Sl U1 fHeld § 98 AR & WA |
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o1 b I foperTT U= el A el X81 &, IR Yol W & [ 98 SHRI W U< 81 81 Gep! | 3779 I8
FE Bl FRIRT H 721 & b WRPR TAR ASIGRI B! a1 < W& &, UTgde dae fhd < 32 8 iR Aee!

T BT fhaT S BT |
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1 P U IR PR T2 & b 3N T fhail b=l 8, I8 ST Tfh 8T b AoTari ol B
T 511 9P| 39 UHR A TP 31261 Had S+ SSNIT &, foTad a8 & Jad! &l & el Tl
BT ATH 31T ST Ahd & a1 SSI8T|

I &) HITeT §, § 59 WS B 18 fm aredn §, H9 ugel Wi U AR Seeikd & HTEH |
BEl T {5 ST & Ul & HRA BT 51 il A WISTds g4 919 a7 8, 39 ol &l faar o1 fos
I T R B e ITe fa9a 1 25 HRIeR o7 TS 980 G &1 a1 & {6 21 i
yeer Sff, AR A= 3fiR Hienfires! Jo fas w30 it 8 faeMM g1 9o Jaiqd SriE - 9ga
JNEIT BB AT AT o ST & Tgel & WRA BT NeNfid ITe f9eg o7 25 wirerd o1 iR
SIS P AT P HROT EH U Flererd W HH B Y sfery IfS 89 39 I & R A ure
BRATE BN T1IRG B U HRAT 7, AT S TR o1 ff &6 &1 I+ g9 {3 T7 B 81 el 2
) ST WA SN T-T Tl ¥, BUS B SN BT Sl &1 S 7 o, a8 &x at STt 21 b oft
H YRT oI 1 31U |1 FiC W8T g §HIRT e AT fdb < BT SEFNBRYT 8141 @18y, HiY 4
U ST 8, SPT SU YBR T AT et AfEY, S BT AfFDHIHRo01 BH1 1Y, e
BT SH-YL BT AT, SHBT HEA 8, SAIT SHD! HET DI &I § G AR 3R AfFepi
BT TPV IIEIIAT BT EFT AT IS YA, P Usat MR PR 915 H- I8 efee fmfor
PR B R GART S ARI AT H 1 I+ GaAT AT| I BT [IHAV B BT 95 g1 HATH
39 grdelt IRl & |1 dic aredr g (99T BI €el ) sir, | will take one more minute.
<ifaad d9 3 3ERBR ®T 91 o & g o 7 99 <21 9 Hgfo &1 G0 fdhar o i
SENRTHROT & AT -1 37 <9 B AIIIT W1, IS T 91T BT 9 78 Bl

IS, 31 U 3iR a1 el SIRTY 6 ¥t e & U AT-110 e, ST T BT Seoid AR
qIfor ST = foma B, ot ST SIS, 9 JTHRIDT IR ¥ § WRA B a1l bl ofdx MY I H $o 3
UE ST DI T thaeX] H AT, T8 P b 7oTgR - I eI} Bel b 319 AT fawaed feaw &1 gl
RAT TE1 I BRI I 8, T H 9 SR AT G| H AT 519 #3151 4 I8 e d_ar g,
I AT PRAT g (P 3179 519 fqeaepai & M UR RIBR 41 < &, Al [9adH| fad Bl, 59 < B
I 5 fead vy fam oy, e=gare|

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you. Now, the hon. Minister.

SHRITAPAN KUMAR SEN (West Bengal): Sir, | also want to speak on this.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Yes, you just take two minutes.

SHRI TAPAN KUMAR SEN: Sir, through you, | would just like to draw the attention of the House to
the whole allocation pattern of this Labour Budget which has demonstrated a total disrespect to the
unanimous conclusion of the 40th Indian Labour Conference, which concluded, after a thorough review
of the implementation status of the labour laws throughout th* country, both in the organised and in
unorganised sectors, that the labour enforcement machineries to be modernised, to be strengthened
with additional strength by augmenting the total strength, which includes the CGITS, which includes
both the administrative and the judicial enforcement machinery. So, your expenditure pattern has
shown a total disrespect to a unanimous conclusion of a tripartite forum. This is really condemnable.

So, the second point is that when the Indian Labour Conference has expressed concern over the
tragic status of the implementation of the labour laws and when that was stressed upon, thereafter
the Government action, the only legislative action that has been taken to allow more liberty to the
employers to violate labour laws legally by introducing a Bill which allow i establishments employing up
to 40 persons not to submit any return, they are free from all obligations to submit any return, thereby
they freely violate the labour laws. The same pattern was folloWed thereafter in the ESI by allowing
self-certification in the matter
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of ESI implementation in all establishments employing up to 40 employees. That means, in
more than 60 per cent of the industrial workforce in the organised sector itself, | am not speaking
about the unorganised sector at all, you are legitmising labour law violation. That is why my
colleague has rightly described that in this era you are promoting labour law violations, and your
Budget bears the stamp of that. My last point, again, a unanimous recommendation of the
Standing Committee on Labour on the Unorganised Sector Bill — it was a unanimous
recommendation — (Time-bell) | am concluding. But it is unfortunate that two days back from the
Ministiry an official amendment to the Unorganised Labour Social Security Bill was circulated and
by that it is clearly understood that the unanimous recommendation cutting across party lines to
improve upon the Bill has been totally ignored. (Time-bell) If a Parliamentary forum's unanimous
recommendation is disrespected and ignored in this fashion, | think, that is a very bad situation.
(Time-bell) | am just concluding. It is dejection of the entire House cutting across party lines.
Right from the Treasury Benches to the Opposition Benches they have expressed their
dejection and the dejection is (Time-bell) in this kind of disrespect to labour who created value
for the society and who are allowing the Government to boast of 8.9 per cent GDP growth.
(Time-bell) They are the creators of this value. (Time-bell) They do not deserve this kind of
disrespect. | urge upon the Labour Minister to please correct this. Thank you.

579 3R ISR FATA b 157 AT ( 571 3RBR Be11S9): ITAHTIE FRIGY , Fa ggel §
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IR AT b IR F T Uehe &1 3R 39 e b AR DAl § HHWRI 7 9hd b gR J § fIar
The B, AT H | F P gdTe <1 =TS g1 JAID] ITe feeamr =msar g b =i
WTe g8TgR AT Sfl <1 921 & Sl & R H, I S [$aEi & IR H Us ard Hal off, g8
g ¥ AT BRI b R H DT ST §l S b BRI - <2 g1 BT B 5T &,
ST FeT & AR ARRI B R% A AR AT TP I < S BEIARI Bl salute BT
ITEdl g1 oI+ < b [HAMI P A1, T S ST S A1 < 1 BT B (BT 2|

| salute the workers for the contribution they have made in building this naton. Sir, |
would like to place my point of view first before you and the House and then | will reply to the points
raised by the hon. Members. While making my points | would be covering some of the major points
raised by our Members. | would also thank D. Rajaji for initating the debate and also the new Members
who have made very, very valuable contribution, maybe, for the first time, they have spoken in this
House, but they have spoken as veterans with a lot of experience they have in the field of
labour.The mandate of my Ministry is to protect and safeguard the interests of the workers in
general and those who constitute the poor, deprived and working sections of the society in
particular with due regard for creating a healthy work environment, higher production and
productivity to develop and coordinate vocational, skill training and employment services to promote
welfare and provide social security to the labour force both in the organised and unorganized
sectors and maintain a harmonious relations/solutions all in tandem with the process of economic
and social development. Sir, for me to carry on my work, | must go on record to thank the Prime
Minister Dr. Manmohan Singh who has given us all the guidance and also Shrimati Sonia Gandhi, the
UPA Chairperson, for making this a major point in our UPA Common Minimum Programme which is the
guideline for us to take it forward. Maybe there have been criticisms saying that we are not following
the UPA guidelines. But, | would like to say, whatever retrograde steps were taken, we have set
right in this Parliament so that the workers will get their due and | asure the House
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nothing will be done to disturb the harmony between the management and the workers. The
workers will get their right. The Government will stand up and fight for the workers. Many a
times, when negotiations have taken place, many a times when discussions have taken place
with my officers, | have always said, | may be a Minister but when the question of workers
come | will be a sitting on the side of the workers'. So, | assure the House that | will be with the
workers to fight for their rights. The points relating to the Ministry of Labour and
Employment in the National Common Minimum Programme — which was raised by Rajaji— are
programmes relating to the enhancement of the welfare and well-being of the farmers, farm
labour and the workers, particularly, those in the unogranised sector and assure to secure
future for their families in every respect, ensuring the fullest implementation of the
Common'Minimum Programme, Wage Laws to farm labour and enactment of
comperehensive protective legislation for all agricultural workers striving for elimination of
child labour, re-examination of the labour laws, to reduce Inspector Raj and consultation,
consensus and cooperation to strengthen labour management relations. We have taken
action to achive the objectives, some of which | shall be describing in detail. The vision of
Ministry of Labour and Employment is to provide social protection to unorganised sector
workers, eliminate child labour by adopting the sequential approach starting with the
hazardous sector, enlarge the coverage of vocational training and enhance its quality to
reach world standards. A lot of concern was expressed about the ITls and the standards.
Rajaji, you had raised these issues. Vocational training enhances its quality to reach world
standards, generate awareness among workers regarding their legal and welfare entitlements,
promote occupational safety and health measures. There was a concern expressed about
the workers' health. | have taken it up with the ESIC and said that it is not that we provide
treatment to a worker when he goes to a hospital but we should have annual check up of all
the workers coming under ESIC so that preventive treatment could be given and we have
allotted extra money for this particular purpose. There was a mention to promote
occupational safety and health measure, maintain harmonious industrial relation situation,
compile consumer index numbers for industrial workers and revise the base from time to
time, increase the social security reach of the Employees Provident Fund Organisation and
Employees' State Insurance Corporation for organised sector workers. Out entire intention
is to bring all the organised sectors under the provident fund and the ESI Corporation so
that both the workers will get social security, promote international cooperation in labour
matters and amend the labour legislations to bring them in tune with the changing needs.
For this purpose, we receive both Plan and Non-Plan funds. On the Plan side, during 2007-
08, the first year of the Eleventh Plan, the Ministry initially allocated only Rs. 345 crores. This
included the civil work component of Rs. 19.52 crores. This was increased substantially to
Rs. 1250 crores at the Revised Estimates stage. Since the Ministry of Finance allowed us for
further re-appropriation, our Plan expenditure during 2007-08 was about Rs. 1275 crores.
This was approximately 392 per cent of the Budget Estimate and 102 per cent of the
Revised Estimates and 566 per cent over expenditure of year 2006-07. Shri Raja has
expressed his concern about it. For the year 2008-09, our Plan allocation is Rs. 800 crores
including Rs. 28.50 crores for civil works component. This may further increased at the R.E.
stage as we expect to sustain the present type of activities and expenditure. Shri Tapaniji has
also raised a very important issues. | think, we will also provide necessary funds to extend
the benefit to the workers.

The Non-Plan allocation for the Ministry for 2007-08 was Rs. 1571.79 crores and for
2008-09 is Rs. 1721.57 crores respectively. The actual expenditure was Rs. 1638.64 crores
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which is 95.18 per cent. That means, we reached a level of 95 per cent utilisation in the
Ministry. | am sure, with our continued diligence, we will be able to achieve more effective
target-expenditure in future.

Sir, there are three areas which are of immense importance to us. As you are aware, for
providing social security masures to the unorganised sector workers, as mandated in the
NCMP, a new Bill, namely, the Unorganised Sector Workers Social Security Bill, 2007, was
introduced in this House. Many hon. members have raised about the issue of the
recommendations of the Standing Committee. | assure the House, in our Bill, we have taken
care of all the points raised in the Standing Committe, except creation of fund. The view of the
Government is whatever money is required will be provided. It is not that we are only
covering the unorganised sector workers in this i.e., people who are living Below Povery
Line. What we have done now is, to cover the people from the Below Poverty Line under
various schemes. | am going to explain three schemes. Sir,even people from the Above
Poverty Line will also be covered to get social security. It provides for formulating suitable
welfare schemes on matters relating to life and disability cover, health and maternity benefit,
old age protection and any other benefit as may be determined by the Central Government.
Simultaneously, a health insurance scheme — Rashtriya Swasthya Bima Yojana — for poor
was launched on 1st October, 2007, by releasing the guidelines. Under this scheme, all the
Below Poverty Line families will be covered in the next five years. That means, six crore
families which comes to 30 crore people will be covered under the Scheme whereby we will be
providing Rs. 30,000 to each family which is not a small measure. | think the House should
appreciate the initiative taken by the Government.

SHRI TAPAN KUMAR SEN: It is not meant for unorganised sector workers. It is for the
workers who are from the Below Poverty Line. Given the definition of your parameters and
the way you are deciding a BPL family, there is a contradiction between the Planning
Commission and your Ministry ....(Interruptions)...

SHRI OSCAR FERNANDES: We will take up that issue. The Central Government will
contribute 75 per cent of the premium. The Scheme envisages issue of a smart card to the
beneficiary. This card will facilitate cashless transaction up to Rs. 30,000 so that the worker
does not have to pay anything to seek medical treatment. The Scheme will be implemented
in a phased manner to cover 1.2 crore BPL family workers in the first and all the six crore BPL
workers will be covered by the end of 2012-13. This scheme has started becoming operational
from 1st April, 2008. Fifteen States have advertised for seeking support from the insurance
companies to roll out the scheme in their respective Statges. The smart cards' started rolling in
the States of Rajasthan and Haryana during March, 2008, and in Delhi during April, 2008. We
are concerned about various categories of unorganised sector workers. Apart from the
unorganised security workers' Social Security Bill, which has already been introduced in
Parliament, and the three schemes, namely the Rashtriya Swasthya Beema Yojana, the Aam
Aadml Beema Yojana and the Old Age Pension Scheme. We are examining the possibility of
evolving social security schemes for segments of workers one-by-one. To begin with, we
trying to seek that the social security cover could be provided . 3 safai karamcharis, domestic
workers, cycle-rickshaw pullers, and others. We are also exam;'., g the possibility of
extending the Rashtriya Swasthya Beema Yojana to other unorganised sector workers
who are above the poverty line. This is the point | would like to emphasise upon.

Secondly, in pursuance of the Government's commitment to eliminate child labour in
hazardous areas, the National Child Labour Project (NCLC) Scheme has been extended to
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cover 250 districts. Our future approach will be to identify districts where chronically child
labour is there, and attack that problem in those districts that are sending the highest
number of children for child labour. And, not onlly deal with the children, we would like to deal with
the families by identifying the family from where the child has come and see that all the poverty
alleviation programmes benefit that family so that the child is not sent for child labor. This we
have, in the Ministry, has already initiated. An hon. Member had raised this issue that we
should try to identify such families. We have already taken action to go back to the family
and see their conditions. A major activity undertaken under the National Child Labour Project
Scheme is to establish a special school to provide non-formal education, vocational training,
supplementary nutrition, stipend, health and care, etc. to children withdrawn from
employment. About three 3.94 lakh children from special schools of the National Child
Labour Projects have been mainstreamed into the formal education system. In addition, a
40 million US dollar project on child labour has also been launched in 21 districts. The
additional features of this scheme includes vocational training to adolescents and
strengthening public education, in coordination with Education Department, monitoring and
tracking of child labour and provide viable income generation alternatives to their families,
etc. Employment of children working as domestic servants and working in teashops and
dhabas, etc. has been prohibited under the Child Labour Prohibition Act, 1986, w.e.f. 10th
October, 2006. A campaign has been launched for creating public awareness through
media, and for sensitising the concerned officials and stakeholders through meetings,
workshops and discussions. A nation-wide enforcement and awareness drive was launched
for a fortnight on the occasion of Children's Day. As poverty is the primary cause of child
labour, educational rehabilitation of such children is complemented by economic
rehabilitation of the families of the child labour through convergence approach by covering
them under the benefits of the various Ministries and Departments. We intend to involve
fully the institution of Panchayati Raj. We intend to take the services of the schools and
also the Panchayats. We will request all the Panchayats to see that no child is left without
schooling facility. This will be monitored by the Panchayats. We will be requesting the
Panchayati Raj Ministry to help us in this effort. The teachers will be asked to tell us if there
are any drop-outs, so that we can go after that family and see that that child is brought back
to school. This will be our approach to deal with the child labour problem. Thus, they will be
the active partners and stakeholders in our effort to eliminate child labour.

Thirdly, vocational training, with a view to creating a world-class skilled labour force, is
being given maximum importance. Mr. Raja, you were asking us where we have reached.
You wanted to know whether it was only an assurance given by the hon. Finance Minister
or whether we were just trying to change the name of the scheme. No, we are almost
implementing the first programme initiated and announced by the Finance Minister. The
hon. Prime Minister announced a 'Mission' programme. It is a bigger programme. Both are
going on.

We have the advantage of having a predominantly young population vis-a-vis the
rest of the world. There will be increasing opportunities of work being outsourced to India as
well as for our workforce to the world abroad, if we are able to retain our competitive edge.
Training courses are offered through a network of about 5,465 Industrial Training Institutes
and Industrial Training Centres located all over the country. About 0.75 million training seats
are available at the Industrial Training Institutes; with reservation for women, about whom
we have expressed concern, the Scheduled Castes, the Scheduled Tribes, disabled, ex-
servicemen, etc.
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As announced by the Union Finance Minister in his Budget Speech 2004-05, action has
been initiated for upgrading 100 Industrial Training Institutes from domestic resources and
400 Industrial Training Institutes through the World Bank assistance as Centres of Excellence
for producing multi-skilled workforce of world standard. In his Budget Speech of 2007-08, the
hon. Finance Minister announced that .1,396 Industrial Training Institutes would be upgraded
into Centres of Excellence in specific trade skills under the public-private partnership. The
modalities of implementing the announcement are being worked out in consultation with the
State Governments. Steps have been taken to upgrade, at least, 300 Industrial Training
Institutes every year, beginning 2007-08.

It has been decided by the Ministry of Labour and Employment to commemorate the
60th Anniversary of the Factories Act, 1948 by observing the year 2008 as the year of
industrial safety and health. We are more concerned about the workers health and safety.
To make a beginning, one day national seminar or the theme, 'Industrial Safety and Health'
- Vision 2020; Challenges and Strategies' is scheduled to be held at the SCOPE Convention
Centre, Scope Complex, New Delhi on 28.4.2008. It will inculcate the culture of safe
production and sustainable growth.

| may add that the Parliamentary Standing Committee on Labour deliberates on the
Demands for Grants of the Ministry as well as other important labour-related issues and
makes important recommendations which we try to implement earnestly and keep both the
Houses informed about the actions taken. Similarly, we also take into account the
recommendations of the National Commission on Labour while bringing about changes in
various labour laws. For example, in the Bonus Act, the Commission recommended Rs.7,500
as the ceiling, but we went beyond that and raised it to Rs. 10,000. We are also trying to
ensure that the contract workers receive their legitimate benefits. On the contract labour,
there is a demand that the people who have served, at least, for ten years should be regularised.
We have taken up this issue in the tripartite meetings. We have also taken up the issue with
the managements and we are trying to impress on them that they should come to some
settlement on this issue. During the last year, a number of amendments were carried out in the
central labour laws. The payment of Bonus Act, 1965, which provides for payment of bonus to
employees of factories and establishments employing 20 or more persons has been amended to
enhance the eligibility limit from Rs.3,500/-, to Rs. 20,000/- and calculation ceiling from
Rs.2,500/- to Rs.3,500/- per month while making employees employed through contractors
on building operations eligible for payment of bonus under the Act. For the first time,
contract workers in the unorganised sector have been brought under the purview of the
Bonus Act. The amendments came into force w.e.f. 1.4.06. The Apprentice Act, 1961, has also
been amended inter alia providing for reservation for backward classes. The Bill to amend
the Maternity Benefit Act, 1961 to enhance medical bonus from Rs.250/- to Rs. 1,000/- was
passed in both the Houses of Parliament. Here, we could not discuss it, but a suggestion has
been made in the Lok Sabha that we should raise it beyond Rs. 1,000, that we had planned.
The Government is empowered to enhance it. We will be considering it and, maybe, instead
of Rs. 1,000 we will raise it to Rs.2,000/-, and periodically, we have the powers to enhance
it, There is a provision to raise it up to Rs.20,000/-. Every three years it will be reviewed.
Besides, a number of legislative proposals, such as Unorganised Sector Workers' Social
Security Bill, as mentioned by me earlier, the Bill to amend the Payment of Gratuity Act, 1972, to
cover the teachers in educational institutions which is a very important thing, — we
received a lot of representations on this — the Bill to amend the labour laws (Exemption
from Furnishing Returns and Maintaining Registers by certain Establishments) Act, 1988,
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— here, we have to have further consultations and we will be doing that — the Bill to
amend section 66 of the Factories Act, 1948, so as to provide flexibility in matters of
employment of women during night shift with adequate safeguards for their safety, dignity,
honour and transportation from factory premises to the nearest point of their residence are
pending consideration, either in Lok Sabha or Rajya Sabha. | may also state that the
proposals to amend the (a) the Employees State Insurance Act, 1948, to enable utilisation
of medical facilities of the Employees' State Insurance Corporation for implementing the
Rashtriya Swasthya Bima Yojana, (b) to amend the Employment Exchange (Compulsory
Notification of Vacancies) Act, 1959, to change the nomenclature of Employment Exchange to
Employment Guidance and Promotion Centres to give primacy to employment,

promotion, vocational guidance and counselling......... (c) to amend the Industrial Disputes
Act, 1947 in respect of grievances redressal authority, relaxation of qualifications of
Presiding Officers, power to enforce decree by tribunals — this is one major suggestion
that has come about — direct reference of dispute, etc., and (d) to amend the Plantation
Labour Act, 1951 to change the definition of the employer, family and worker, adding a
new chapter on safety bringing it in line with the provisions of the Child Labour (Prohibition &
Regulation) Act, 1986 are at different stages of consideration. With the goodwill of both
Houses, Sir, our efforts in this regard will achieve fruition.

Sir, we have taken various other important initiatives. We have referred the demand of
the employees for grant of interim rates of wages to working journalist — this point was
raised in the House — and non-journalist newspaper employees to the Wage Boards for
their examination and making suitable recommendations. They want interim relief. This
matter is being considered by the Wage Board. We have referred it to the Wage Board. We
also propose to fix the minimum wages for the first time in respect of "Employment of
Sweeping and Cleaning excluding activities prohibited under the Employment of Manual
Scavengers and Construction of Dry Latrines (Prohibition) Act, 1993," etc. Here, Sir, the
point | would like to make is, many of our workers are treated as contract workers. At
times, they are not even given minimum wages, so, through this legislation, we are trying to
fix the wages to such a level that they may draw, at least, if not equal to the wages that the
class IV employees get but very near to the wages of the Class IV employees so that will be
a deterrent for the people not to engage people under this.

Sir, my Parliamentary Affairs Minister is saying that | have taken enough time.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): How many more minutes would you
take?

SHRI OSCAR FEUNANDES: Sir, | will take another five minutes because some specific
suggestions were made. If you permit, can |?

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Oh; yes. | only wanted to know as to how
much more time you would take.
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Sir, now a request has been made about various Conv ons that have been
adopted by the ILO. | would like to say that ILO has so far Copied 186 Conventions, of
which India has ratified 41.8 out of 186 Conventions are
issified as Core Conventions. Of them, India has ratified 4 Conventions (Convention
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No. and 29-conceming forced labour, convention No. 105-concerning abolition of forced labour.
7.00P.M.

Convention No. 100-concerning equal remuneration, and Convention No. Il - concerning
discrimination in employment and occupation).

Sir, | assure you that we are concerned about every resolution and we are trying to take up this.
We are trying to see that the Conventions are ratified.

Sir, I think | have covered many of the points raised by our hon. Members and | would be sending
them individual replies also of the points which have not been covered.
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SHRI TAPAN KUMAR SEN: Sir, | want to know what is the status of machanery for
implementation of labour laws.

SHRI OSCAR FERNANDES: Sir, tripartite meetings are held, you know the mechanism within the
Ministry. Sir, within our Ministry, whatever we do, we try to do through a tripartite mechanism. We will
take up the issue, We will resolve it through a tripartite mechanism. For want of time, Sir, | may not be
able to cover all the points. Individually, | will be writing to the Members on the points raised by them.
Thank you.

SHRI D. RAJA: Sir....

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Just one question, Mr. Raja.

SHRI D. RAJA: Sir, | take this opportunity, firstly, to congratulate the Minister for his convictions.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Put only questions. No speech, please.

SHRI D. RAJA: Sir, | congratulate him on his convictions and commitments in support of the
working people. | have a few clarifications to seek.

Sir, he has talked about child labour in detail. Very recently, the Government has decided to have
a district-wise survey of child labour. | would like to know what is the thinking on having a periodical
survey of child labour in the country. The Standing Committee, | understand, has pointed out that
there is no mechanism to determine the number of child labour in the country. It is based on the
census conducted by the Registrar General, which is done once in ten years. Now, recently,
Government has decided to go in for district-wise surveys. Is there any strategy to have a regular,
periodical survey? Secondly, you have talked about working journalists wage board. But you have
made a recommendation for interim relief. | am not very sure how far it is going to come through.
You will have to make it clear.

Thirdly, there is a problem with Prasar Bharati, Akashvani and Doordarshan. Prasar Bharati is
asking for functional autonomy. At the same time, there is a demand to retain the
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the employees and assets of Akashvani, Doordarshan by the Government. There is a conflict
that is yet to be resolved and the struggle is going on. Finally, it is about the workers
belonging to the unorganised sector, the issue that was raised today also. Take the workers
in the tailoring industry; when the garment industry grows, the workers in the tailoring
sector, constitute a major chunk; they are also demanding a welfare board on the lines of
welfare board constituted for construction workers. What is the Government's response on
this?
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THE VICE-CHA1RMAN (PROF P.J. KURIEN): That is enough. One question only.
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, please. No repetition. You can ask
only one quesiton.
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no. Please. No repetition. One question
only. (Interruptions) No, no. Mr. Pany. The Ministry is replying, Please do not disturb
(Interruptions)

SHRI T.K. RANGARAJ AN: The Government should ask the foreign companies investing in
India such as Hyundai to abide by the Indian laws. They should negotiate with the Trade
Unions. They do not lake part in negotiations with trade unions. Secondly, | had requested
the....

THE VICE-CHAI11MAN (PROF. P.J. KURIEN): You may only seek clarifications. You may
only ask a question; no speech is allowed.

SHRI T.K. RANGARAJAN: | had requested the Labour Minister to contradict the views of
the Textile Minister who had asked the workers to put in 12 hours of work in a'day.

SHRI K. CHANDRAN PILLAI (Kerala): Sir, |1 wouild like to seek clarification from the
Minister regarding the Employees Provident Fund Pension Scheme. That scheme, as you
know, was launched in 1995. There was a commitment made at that time that there will be
a review of the scheme after 10 years. (Interruption) No, no. There is a review every year.
But the commitment tyas that after ten years there will be a through review to modify the
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scheme based on the experience. Today, the INTUC speaker, my hon. colleague, talked about
that issue. He talked about the plight of the workers. After having put in 30-35 years of
service they are getting only Rs. 400 or 500 as pension. This is sending a very negative signal
to the workforce of the country. This needs to be taken up seriously. | would like to have an
assurance from the Government, through the Minister, that the review will be conducted
within a fixed time-frame.

SHRI OSCAR FERNANDES: Sir, the review is alerady going on and | am sure the matter
will come up before the Board and we will be able to take some decision on this issue. At the
same time, Sir, on the textile workers, a point has been raised. So far as working hours are
concerned, the 'Government stands committed to the relevance of the provisions which
are there. About the Factories Act, 1948, it remains the same; there is no change in that. If
there is any negotiated settlement between the workers and the management, that can be
considered. There are other demands also about tailors, barbers and vendors. These are all
matters which we will be considering and we will try to give all these people necessary
social security.

MESSAGE FROM LOK SABHA
Motion for election of member to the Joint Committee on offices of Profit

SECRETARY-GENERAL: Sir, 1 have to report to the House the following message
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:

"l am directed to inform you that Lok Sabha, at its sitting held on Wednesday,
the 23rd April, 2008, adopted the following motion:-

"That this House do recommend to Rajya Sabha that Rajya Sabha do elect one
member of Rajya Sabha, in accordance with the system of proportional
representation by means of single transferable vote, to the Joint Committee on
Offices of Profit in the vacancy caused by the resignation of Shri N. Jothi. Member.
Rajya Sabha and do communicate to this House the name of the member so
elected by Rajya Sabha to the Joint Committee."

I am to request that the concurrence of Rajya Sabha in the said motion, and also
the name of the member of Rajya Sabha appointed to the Joint Committee, may be
communicated to this House."

THE VICE-CHAIRMAN (PROF P.J. K.URIEN): The House is adjourned to meet tomorrow at
11.00 A.M.

The House then adjourned at seven minutes past seven of the clock till eleven of the
clock on Thursday, the 24th April, 1998

GMGIPMRND-3801/rs-1 5.06.2009



